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Present : The Hon'hle Mr Justice D.N.Choi- 
dhury, Vice-Chairman. 

Heard i4r A.Ahnied, learned counsel ±or 
the applicant and Mr B.S.Basumatary,1ear 

Addl.c.G.s.c or the respondents. 

Pplicatioi is admitted. Issuc usual 
notice. 

List on 9.11.2000 for written statement 
and ftirther orders. 

Vice-Chairiaan. .. 

Four weeks time is granted to the resporl-

dents to fi. le written staterrnt on the prayé 

of Mr B.S.J3asumatary,learned Addl.C.G.S.C. 

List on 7.12.2000 for order. 

/ 	 I 

vice-Chairman  

Four weeks time is granted to the 

respondents to file written statement on 
the prayer of W.A. Deb Roy made on behalf 
of W.B.S. Basurnatary, Addi. C.G.S.C. 

List on 8.1.2001 for written state.-
-merit and further orders. 

Vice-Chairman 

IM 
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O.A. 284 of 2000' 

'V .  

&A.. 	 8.1.01 

s rL  

On the prayer of Mr.E.SBsuznatary 

learned d&t.C.G.S.C. 3 weeks thue is 

allowed for filing of written st&ti.flt. 

Lit on 30.3.019 for orders. 

V 
Member 	 Vices.Chairian 

List on 23.241 to enable the 

respondents, to file written statnent. 

Member 	 Vice-Chairman 

- A 

,  

Im 

30.l.Oj 

in 

23.2.0 Written statement has 
t.jst on 23.3.01 for filing. 

stateraent as a lest chance.. 

I4erriber 	 Vice-cJ  

-- 	/ 
not 'b4 filed 

of written 

ia Irman 

c 	 in. 

23.3.01 	Weitten statement has been filed. 
The applicant may file rejoinderf any, 

within 3 weeks from today. 

	

•J 	QV% \ 	 List on 24.4.01 for order. 

rW-L 

' 

• 	 Member 	 Vice-Chairman 

24.4.01 	Written statement has been flle. 
The applicabt may file rejoinder if any, 
within two weeks. List on 11.5.01 for 

ember 	 Vice-Chairman 

c&- \t 

11.5.01 	• Written statensnt has been 
/ 

filed. The applicant may file 	f 
• 	rejoinder, List on 25.5.01 fbrAh 5arl 

• 

in 	 Vjce...jn 
i 	f••• 	 • • 
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21.11.01 	 Judgment delivered in open court, 

kept in separate sheets. The applicationis 

disnissed in terms of the order. No order 

J 	 as to costs.. / 
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CENTRAL ADMINISTPATDJE TRIBUNJ 
GUWAJ4JTI BENCH 

Origjnj Application No. 284 of 2000. 

Date of Decision . 21-11-2001. 

M. MahmoodMarn 	

Petitione(5) 

Sri A. Ahmed. 	

Advocate for the 
•Versus 

Unjo of India & Ors. 

Sri A.Deb Roy, 

he for 
R€.spondeflo) 

THF 
 

HOWBLZ MR JUSTICE D.N.CH0DHURY, VICE 
CHAIRM. THE H'L\j'B 	MR (.l(lSHNA, ADMINIS

TRATIVE MEMj31R. 

i Whether 
Reporters of local pers may be a1iow to see the judgme ? 

To Le ieferred tD th .Repoer or not ? 

Whether hejr Lord ships wish to see 
t1e fair Copy of the Jdumejt ? 40 

Whether the Jdment is to be circulated to the obher Benches 
	? 

Judgment delivered by Hofl'ble : 
Adnthistrative Member. 

I 



CENTRAL ADMINISTRATIVE TRIBUNAL • GJWAHATI BErH. 

Original Application No. 284 of 2000. 

Date of Order This the 21st Day of November, 2001. 

The Honble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.ICSharma, Administrative Member. 

Md. Mahmood Alam, 
Village - Soripatty, 
P.S. Sakri, 
Branch P.O. Narpati Nagar, 
Via-Sakri, Dist. Madhubari, Bihar. . . . Applicant 
Pin-847 239. 

By Advocate Sri A.Jthmed. 

- Versus - 

1 • Union of India, 
represented by the Secretary 
to the Government of India, 
Ministry of Communication, 
Dak Bhawan, 
Snsad Marg,New Delhi. 

The Chief Post Master General, 
N.E.Circle, Shillong-1 

The Director of postal Service (HQ), 
N.E.Circle, 
Shillong-1. 

The Senior Superintendent of post Offices, 
Meghalaya Division, 
Shillong-1. 	 . . . Respondents. 

By Advocate Sri A.Deb Roy, Sr.C.GS.C. 

ORDER 

K.K.SHARMA,ALMN.MEMBER, 

The main issues raised in this O.A. relate to the 

penalty of removal awarded by Office Memorandum No.. 132-29 

dated 5 .5 .1999 and the rejection of appeal vide Memo No. 

Staff/109-Misc/7/99 dated 31.1 .2000 (Annexure-U),. 

2. 	The applicant was appointed as Postal Assistant on 

being sponsored by Tura Employment Exchange by letter dated 

27.11.96. Oncompletiori of training the applicant was 
Was 

appointed on 27.1.97. The applicants service/first terminated 

contd. .2 
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vide Memo No. B2 - 29 dated 19.5.97 (Annexure-F to the O.A). 

The said termination order Was kept in abeyance vide order 

dated 23.6.97. The applicant's appeal against termination 

order dated 6.6.97 was disposed of vide order dated 19.5.97 

(Annexure-I) and he was reinstated. A fresh disciplinary 

proceeding Was initiated against the applicant vide Mmc 

dated 16.10.97 (nnexure-J). An enquiry Was ordered against, 

the applicant. In the enquiry ordered against the applicant 
np1oyment Exchange 

the ma.n charge Was for gving the false/registration number. 

It is the applicant's case that the applicant's name was 

sponsored by Tura Dnployment Exchange for appointment to 

the post of postal Assistant. The applicant denied the 

charges.. The applicant filed appeal against the charges 

framed against him. The appeal Was rejected by order dated 

31.1.2000 (Annexure-U). Cn the basis of the enquiry rejSort 

the disciplinary authority awarded the penalty of removal 

• 	from service, which is the subject matter of this application. 

3 • 	Mr A.Ahxned, learned couns 1 appearing on behalf of 

the applicant submitted that the enquiry against the applicant 

Was prejudiced as the disciplinary authoity rejected the 

applicant's . demand for production of XYZ register and in 

the absence of production of xyz register the applicant 

did not get a fair chance to defend himself. The order 

awarding penalty has been passed without application of 

mind. The applicant cannot be held responsible if the 

Employment Exchange committed a mistake in sonsoring the 

applicant's name. It is alleged that the dismissal order 

suffers from bias and there has been miscarriage of justice. 

4. 	The respondents have filed written statement. Sri 

A.Deh Roy, clearned Sr.C.GS.0 appeared for the respondents. 
a 

• 	 It Was submitted that &ij/maadatory  practice of Tura 

Enployment Exchange that Registration Card No. 210/98 of 

the applicant was sent to the Employment Exchange with the 

information that the applicant had been employed with the 

department. In reply the Employment Officer reportod to the 

contd..3 
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respondents that Card No. 27 0/88 was not issued to the 

applicant by the Employment Exchange Tura. The said card 

had been alloted to one Sri Govinda Ch. Kundu of Fulbari 

and the sante stood cancelled on 4.8.91. It was also 

informed by Employment Exchange that there ws no registra-

tion in the name of the app lic ant. Consequently the service 

of the applicant was terminated on 19.5 .97. However, the 

said termination order was kept in abeyance by order dated 

23 .8.97 b'y the Chief Post Master General and the qpplicant 

was ordered to join as P.A. Jowal. Subsequently the 

applicant was transferred to Nongpoh on 5.8.97,. The period 

from 19.5 .97 was treated as duty. On 15 .5 .98 the applicant 

was transferred as p.A.Shillong and he joined there on 

14.9.98. Thereafter he Was unauthorisedly absent from duty. 

The case for disciplinary proceeding was remitted for de novo 

enquiry by the Chief Postmaster General vido his order 

dated 16.10.97 and consequently on completion of departmental 

enquiry the appliôant was awarded punishment of removal from 

servIce. The order of punishment was confirmed-by the 

appellate authority. It is the respondent's case that the 

applicant Was selected on the basis of a false registration 

card of Employment Exchange, Tur a • As per Recruitment Rules 

for Postal Assistant which were amended vide'D.G.(posts) 

letter Mo.60-36/93-SpB-1 dated 28.2.95 it was intimated 

that applications will be called from the Employment Exchange 

to the extent of 5 times of the vacancies. As per the 

procedure the names were called from the Employment Exchange. 

In the enquiry proceeding the Assistant Employment Officer 

In deposition stated that the aplicant Was never registered 

with the Employment Exchange. The registration Card No.270/88 

Was never issued to the applicant but Was Issued to one 

Sri Govinda Ch. Kundu in the unskilled group for Under 

Matric Qualification and the same remained cancelled on 

account of non renewal after 4.8 .91 • In the card issued 

contd . .4 
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to Govinda ch. Kundu during 1988 there was no system of 

affixing photograph on the registration card. In the 

registration card produced by the applicant the photograph 

of the applicant had been affixed and the original name of 

Govinda Oh. Kundu was erased and the name of the applic ant 

was inserted. The card in question was not genuine and the 

na-me of the applicant was not sponsored by the. Employment 

Exchange. Mr A.Deb Roy, learned Sr.C..G.S.0 argued that the 

applicant had obtained the appointment on false representation 

and under the ciráwnstances the punishment awarded was not 

excessive. 

5. 	We have peru3ed the record and have heard the counse1 

at length. The applicant has been removed from service on 

account of obtaining appointment on the basis of producing 

false Employment Exchange registration card1 We have gôren 

through the records of enquiry. Mr A.Ahmed, learned counàel 

for the applicant argued that non production of XYZ Register 

has prejudiced the enquiry. We have gone through the reasons 

of the Enquiry Officer for not calling the XYZ Register. 

The reasons given by the Enquiry Officer are re-produced 

as under : 

"The C O. ,moved an application for the supply 
of copy of (1) X, Y, Z register and (2) copy 
of list of candidates sponscred by the . 
Employment Exchange, Tura and intimated. 
that if copies of these documents are not 
given he will not appear in the hearing 
due to biasriess of the I.O.,on 3.8.98 the 
request for production of above documents 
was re jec ted by me on the ground that the: 
C.0.,failedto submit requisition within 
the period, agreed by him on 24.6.98 and no 
justified reason could be shown. Since the 
charges against the C.O., is alleging 
submission of Tura Employment Exchange Card 
No.270/88 thich was not actually issued 
to the C.O.,by the Employment Exchange, 
Tura, the documents sought at item (1) was 
found not relevant to this case and to his 
defence angle." 

contd. .5 
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6. 	Mr A.Ahmed, learned counsel for the applicant has 

not pointed out any irregularity/illegality in the conduct 

of the enquiry. No case has been made that the enquiry 

Officer was vitiated in any manner. The applicant had been 

given adequate opportunities to represent his case. 

Similarly no bias on the part of the appellate authority 

has been alleged. The appellate authority had also passed 

a reasoned order. mr Ahmed, learned counsel for the 

applicant referred to the Memo No.60-31/97-SPB-1 dated 

31.1.2001 of the Ministry of Communications, Department 

of Posts under which it was intimated that for recruitment 

to the cadre of Postal Assistant registration with Employ-

ment Exchange is not essential. Mr Ahmed argued that on 

the basis of this circular the appointment of the ppplicant 

was not irregular. The communication shown by Mr Ahmed 

is dated 31 .1.2001 which will not be applicable in the 

present case. The Eployment Ehange registration card 

was used by the applicant for getting employment as P.A. 

The evidence available with the respondents shows that 

the same card Was false. 

	

1. 	Considering the overall position we do not find 

a case to interfere with the impugned orders dated 5 .5 .99 

and 31.1.2000. Accordingly the application is dismissed. 

There shall, however, be no order as to costs. 

K.K.SHARMA ) 

	

I) .N .CHOWDH ilk Y 
ADMINISTRATIVE MEMBER 

	
VICJ" CHAIRMJ\N 

RE 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985 

/ 	OR1OAL APPLICATIO1TNOI OF 2000. 

Md. Mahmood Alam 

..Applicant 

-Versus- 

Union of India At Others 

Respondent. 
I N D E X 

S1.No. 	Particulars 	 Page No, 

I 	Application 	 1 to 14 

2 	Verification 	 15 

Annexure-A 

Annexure-B 	- 	- 

5, 	Annexure-C 	 - 	 4b 

6 	 An n e u r e - D 	- 	- - 	() ji) 

7, 	Annexure'-E 	- - 

B. 	Annexure-F 	- 

Annexure-G  

Annexure-H 

ii, 	Anne<ure-I 	 - - 

Annexure -- J 	-' - 

Anne<ure-I( 	 3 
Annexure-L 	 c 



15.. 	 nnexure-M 

lThnexu re-N 

nnexure-O 	 - 

nnex.ure-P  

nnexure-Q 	- 	- 

a. 	nne>ure-R  

21. 	Anhexure--S 	 to 
22 	 rnnexure-T 

 

23. 	 Anne>ure-U 	 - 	 , 

• I.tal. 

2 

4 

\ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 7  

• GAUHATI BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 9  1985.) 

ORIGINAL APPLICATION NO. 	OF 2000. 

BETWEEN 

Md Nahrnood Alam, 

Son of Md Matiur Rahman Alam, 

Ex-Pstal Assistant, 

Shi1longqGP.O. 5  

Permanent Resident of 

Village- Soripatty, 

P.S.- Sakri 

Branch P.O.- Narpati Nagar, 

Via-Sakri, 

Dist- Madhubani, Bihar, 

PIN-E347239. 

2LSEP 

GihU 3anch  
-  

Applicant. 

IFEEWIM 

11 	The Union Of India 

represented by the Secretary 

to the Government of India9 

Ministry of Communication 9  

Dak Bhavan9 

Sansad Mar9 

New Delhi. 

23 	TheChief Post Master General. 

N.E. Circle Shillong-. 

- 
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31 	The 	Director 	of 	Postal 
C 

Service (HC) 	N.E. Circlet 

Shillong'-i. 

41 	The Senior Superintendent of 

Post 	Offices 	Meghalaya 

Division 1  Shiilong-1. 

- 	 Respondents. 

DETAILS OF THE APPLICATION: 

FARTICULARS OF THE 	ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

This application is made for setting 

side and quashing the impugned Office 

Memorandum No. B229 dated Shiliong 05-05--1999 

and also impugned Order of rejection of appeã'l 

vjde Memo. No. Staff/109-Misc./7/99 dated 

Shllong. 31-01-2000 filed by the applicant 

against dismissal/removal from service. 

JURISDICTION OF THE TRIBUNAL: 

The 	applicant 	declares 	that 	the 

subject matter of the instant application is 

'within the jurisdiction of this Hon'ble 

Tribunal. 

LIMITATION 

The applicant further declares that 

•'-the ubject matter of the instant application 

is within the limitation prescribed, under 
L S91 
- 	Sectin 21 of the Administrative Tribunal Act 1  

IP 
3Cfl 	. 

-' . 

kiL', - 
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4. 	FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 	That y o u r 	humble 	applicant 	is a 

citien of India and as such, he is entitled 

to all the rights and privileges and 

protections cuaranteed by the Constitution of 

India. 

4.2. 	That your humble applicant begs to 

state that he was sponsored by the Tura 

Employment Exchange f o r recruitment to the  

Cadre of Postal Assistant under Meqhalaya. 

Division. Accordingly, he was directed to 

appear before the Superintend of Post Offices, 

Mecjhalaya Division, Shillong vide letter No. 

B2/RECTT/ 96 dated Shillong 18-11-96 on or 

before 30-11-96. The applicant was. 

provisionally selected for the post of Postal 

Assistant, Fleghalaya Division vide letter No. 

B2/RECTT/95-96 dated 27-11-96 issued by- the 

Superintendent of Post Offices, Meghalaya 

Division, Shillong. After that he was directed 

to undergo 75(seventy-five) days theoretical 

Postal Assistant Ti'- aining at FTC Darhhanga. On 

successful comp].etion of prescribed course of 

training your applicant was appointed as 

Postal Assistant at- William Naqar Post Office, 

Meghalaya vide Order No B2-induction training 

dated Shillong 27-01-97 issued by the Senior 

&.p..erintendeht of Poet Offices, Meghalaya 

thvision, Shillong in the pay scale of Rs. 

975-2i3-1150-EB--30-1660/- plus other allowances 

.L 	CflCl 
------ 

4 

S. 



4 

as admissible from time to time with effect 

from actual date of Joining Accordingly the 

applicant joined at William Naqár0 

Arinexure-A 	is 	the 	Photo 	copy of 

letter dated 18-11-96. 

Annexure-B is the photocopy of letter 

dated 27-1196. 

nnexure-C is the photocopy of order 

dated 04-12-96 

Annexure-D is the photocopy of order 

dated 27-01-97 

43 	That your applicant begs to state 

that he was d.epi.ted to act as S.P.M. Nangwai- 

bibra Post Office against a leave vacancy vide 

order No0 B2-396 dated 26-04-97 issued by the 

Senior 	Superintendent 	of 	Post 	Offices 

Meghalaya Division. Shiilong0 

Annexure-E is the photocopy of such 

order dated 26-04-97 

44 	That 	your applicant 	begs 	to 	state 

that 	his 	service 	was 	terminated 	as 	postal 

Assistant 	vide 	Memo No0 	B2-29 	dated 	Shillong 

19-05-997 	by 	the Respondent 	No0 	4 	The 

extract 	of. 	the 	termination letter 	is 	given 

below: 

It 	has 	been- observed 	that 	there were 

some 	irregularities in 	selection 	of 	Md0 

Mahmod 	Alamq 	Son 	of Md-0 	tlatiur 	Rahman 	Alam 

s  

--r 



4 	 / 

0 

5 

and .his 	appointment 	as 	Postal 	Assistant 

Nleghalaya Division during the year 1996 which 

rendered him unsuitable for such appoint-

ment. 

Annexre-F is the photocopy of Memo 

No. 82-29 dated 19-05--97. 

4.5 	That your applicant begs to state 

that his trmination from the post Postal 

Assistant has been kept in abeyance vide 

Circle Office Order No. Vig.-1/6/97-98 dated 

23-06-97. Accordingly 5  your applicant again 

joined as Potai Assistant at Jowai S.O. 

against the Vacant Post vide Order No. 82-23 

dated Shillong 26-06-97 issued by the 

Respondent No.4. 

Annexure-G is the photocopy of Order 

No. 82-23 dated 26-06-97. 

4.6 	That your applicant begs to state 

that he was transfrred from Jowai to Nongpoo 

S.O. vide Order No, B1-Rule-38/TFR/III dated 

Shillong 05-08-1997 issued by the Respondent 

N6. 4. 

Anne>ure-H is the photocopy of Order 

No. B1-Rule-38/TFR/III dated Shillong 

os-os- 1997.. 

4.7 	That your applicant begs to state 

tht ftie RespOndent No.3 disposed of appeal 

of the applicant regarding his 

SEP 7ermintiOn order issued by the Respondent 

Guwahat 3eICh 

	I 
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No,4 vide order No0 82-29 dated 19-5-97. In 

the-office t1emo No0 Viq 1/6/97-98 dated 06-

08-1997 your applicant was reinstated by the 

Respondent No0 3. 

Anne<ure-- I is the photocopy of Memo 

No. Vig. 1/6/97-98 dated 06-08-1997, 

4.8 	That the applicant begs to state that 

the Respondent No.2 vide his Memo No. Vig- 

1/9/97-96 dated 16-10-97 reviewed the earlier 

order dated 04-08-1997 passed by the Respon-

dent. No. 3 and he gave his opinion that fresh 

disciplinary 	proceeding 	may 	be 	initiated 

• 

	

	 against the applicant. As such 	he remitted 

the case to the disciplinary authority, i.e., 

• 	 Respondent No.4. 

nnexure-J is the photocopy of Memo 

No0 Vig-1/9/97-9€3 dated 16-10-97w 

4.9 That your applicant begs to state 

that he was transferred from Nongpoo S.O. to 

Shiliong G. P. 0. vide order No. 82-29 dated. 

15-05-98. 
20 

Annexure-'K is the photocopy of order 

No. 82-29 dated 15 - 05-98. 
20 

4.10 	That your applicant begs to state 

that the Respondent No.4 issued an order 

No,82-$9 dated Shillong 21-05-98 for enquiry 

under Rule 14 of the Central. Civil Services 

(Clasifjcatjon, Control and ppeal) Rules 

SEP1 

Gwiat Belwh 

Wd 
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1965 acainst your applicant and one Sri S. 

• 	 Chakrabo.rty 	was 	appointed 	as 	Presenting 

C++ icer. 

Annexure-L is the photocopy of order 

No. 82-29 dated Shiilong 21-05-98. 

4.11 	That your applicant begs to state 

that there are Six hearinQ of the proceedings 

were held on various dates i.e. 3-8-98 4-8- 

98 P  25-e--9e, 	-9-98 	22-9984 09-i0-98. Your 

applicant move an application before the 

authority for supply of X Y 2 Registers and 

Defence Assistance Sri B. L. Yadav also moved 

an application for supply of X Y 2 Registers. 

But Inquiry Qffier rejected the prayer on the 

ground that his doc:uments were not relevant to 

the case. The Article of Charges were framed- 

•  against your applicant vide t,to. B2--29 Shil long 

05-05-99 by the. Respondent No. 4 and your 

applicant was removed from service by the 

Respondent No.4. In the Article of Charges the 

applicant was charged f o r giving false 

Employment Exchange Tura Card No.. 270 of 1988 

f o r recruitment to the post of Postal 

Assistant at tieghalaya Division which is not 

valid employment Exchange Card. In this 

connection it may be stated that the Tura 

•  Employment Exchange itse.1 f sponsored the name 

of the applicant before the Respondents for,  

recruitment of Postal . Assiatant and he was 

duly selected after completion of necessary 

DepartEental Training. 
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Annexures-fi, N Oq P 0 and R are the 

photocopy of proceedings of reqular 

hearinq dated 3-8-98 	4-8-98 w  25-8- 

913 	9-9-98 	22-9-98 	and 	9-10-98 

respectively.  

Annexure-8 	is 	the 	photocopy 	of.  

Article of Charges vIde B2- 29 dated 

05-05-99 issued by the Respondent 

No., 4., 

4.12 	T h a t, your applicant begs to state 

that he filed an appeal before the Respondent 

No 3 against the charges framed by the Res-

pondent No 4 The appeal was filed through 

proper channel on 14-10-99 In the said appeal 

he totally denied the charges brought against 

him 

nnexure-T is the photocopy of appeal 

dated 14-10-99. 

413 	That your applicant begs to state 

that his appeal was rejec:ted by the Respon-

dents an 31701-2000 and as such finding no 

other alternative the petitioner compel led to 

approach this Honbie Tribunal for seeking 

justice. 

Annexure-U 	is 	the 	photocopy 	of 

rejection letter dated 31-01-2000. 

4.14 1 	That, your applicant submits. that the 

discip14nary authority did not p r o v i d e full 
2 	' 	

iL 
Ccn 'rrn 

., J[r 	ortu9ity and documents which are essential 

GutrahatL 3er0h 
---- ..-'- 

1) 
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f o r defending 	his case 	The disciplinary 

authority rejected the repeated demand of both 

applicant as well as Defence Assistant. for 

production of X Y Z register, which are 

essential for fair trial of the instant cased 

The Disciplinary Authority in the proceeding 

passed ex-parte order, which biased entire 

proceedings of the cases 

4.15 	•1 That your applicant submits that the 

proc ed u r e adopted by the Disciplinary Autho-

rity 	in 
	conducting 	the 	Enquiry 	of 	the 

app 1 i can t is improper, illegal and mala fid 

As suchq the impugned order of dismissal is 

liable to be set. aside and quashed quashed 

4.16 	That your applicant submits that the 

Impugned order has been passed without àppi i-

cation of mind and as such the Impuqned Order 

is liable to b.e set aside and quashed 

417 	That your applicant submits that the 

Impughed Order has been passed in gross 

violation of. Articles 14 & 15 of the Constitu 

tion of India As suc:h the same is liable. :to 

be set aside and quashed 

418 	That your applicant submits that the 

charges brought aqainst the applicant have not 

been proved at all and the applicant can not 

be 	held 	responsible 	if 	the 	Employment - 	
harige Tura commits mistakes in sponsoring 

c'r4 	........ 	your applicant for the post Postal Assistant 

SEP7IB 	. 	 . 

3exiCh 	1.1. 
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in Meghalaya Division, As such, the Impuqned 

order of dismissal is arbitrary and is liable 

to be set aside and quashed. 

419 	That your applicant submits that tt 

Respondents have deliberately done serious 

injustice. The applicant and his family mciii-

bershave suffered great mental and financial 

trouble and hardships due to his remova.l from 

his service, 

4.20 	That 	your 	applicant 	submits 	that 

there is deep conspiracy against the applicant 

for accommodating interested person in his 

place by the Respondents, 

'4.21 	That this application is filed bona 

fide and for the interest of justice, 

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISION 

5.1 	For that, the action/inaction on the 

part Of the Respondents are illegal 

arbitrary and violative of the 

principle of natural justice. 

5,2 	For 	that, 

dismissal i 

violative of 

justice and 

be set aside 

the 	impuqned 	order of 

illegal, arbitrary and 

the principle of natural 

as such it is liable to 

and quashed, 
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5.3 	For. that the Respondents have not 

provided the essential document like 

X V 2 register to the applicant fo 

conducting fair enquiry and as such 

the impugned dismissal order is 

liable to be set aside and quashed 

	

54 	For thatq the Respondents have not 

applied their mind properly in 

issuing the dismissal order and it 

appears to he bias and as such, in 

issuing the dismissal order there has 

been serious miscarriage of justice 

and hence the same is liable set 

aside and quashed 

	

- 54 	For 	that 	the 	Respondents 	have 

completely misconceived the facts and 

consequently come to an erroneous 

dcision. As such, the Impugned 

Dismissal Order is liable to be set 

aside and quashed 

	

5.5 	For that the applicant is victim of 

hostile discrimination and thereby 

the Respondents violated Articles 14 

& 16 of the Constitution of India. 

• 	56 For 	that 	the 	Respondents have 	not 

- properly scrutinized 	the records, 

----doc.uments and 	also 	main witnesses 

which 	are very 	essential, for 	conduc- 

Otr1 ~ ting 	a fair 	trial'. 	As such 	the 

SPl impugned Dismissal 	Order 	is liable 	to 

Ibe set aside and 	quashed. 

'- 	•ij 

L 	- 
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5.7 	For that the Impugned Dismissal Order 

is 	prima 	facie 	illegal 	unreaso- 

nabie arbitrary without jurisdic-

tIon and as such the same is liable 

to be set aside and quashed 

5S 	For thefl in any view of the matter 

the action/ inaction of the respon-

dents is not sustainable in lawfl 

The applicant craves leave of this 

Hon'ble Tribunal to advance further grounds at 

the time of hearing of this instant 

applications 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative 

and efficeious remedy available to. the 

applIcant except invoking the jurisdiction of 

this Honbie Tribunal under Section 19 of the 

Administrative Tribunal Actq 1985 

7 	MATTERS NOT PREVIOUSLY FILED OR 

PENDIN6 IN ANY OTHER COURT: 

That the applicant further declares 

that he has not filed any appli-catiofl writ 

petiti4n or suit in respcct of the subject 
I 

ntruIi 1  • t 	of the instant application before any 

a 6 	I cp 1ther 	Court, 	authority,, 	nor 	any 	such •  

I 	 I 
app.liction, writ petition or suit is pending 

I 	 before any of theme 

ko-4 
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a. 	 RELIEF SOUGHT FOR 	- 

Under 	the 	facts 	and 	circumstances 	of 

the 	case 	app3icant 	most 	respectfully 

prays 	that 	your 	Lordship 	m a y 	be 

pleased 	to 	admit 	this 	petition, 

Records 	may 	he 	called 	for 	and - notices. 

may 	be 	issued 	to 	the 	Respondents 	to 

show 	cau,se 	as 	to 	why 	the 	relief 

sought 	for 	in 	this 	application 	should 

not 	be 	granted 	and 	on 	perusal 	of 	the 

records 	and 	after 	hearing 	the 	parties 

or 	the 	cause 	or 	causes 	that 	may 	he 

shown 	the 	following 	reliefs 	to 	be 

granteth 

E31 To 	direct 	the 	Respondents 	to 	set 

aside 	and 	quash 	the 	impugned 

Dismissal 	Order 	of 	the 	applicant 	vide 

O-Ffice 	Metorandum 	No 	B2n29 	dated 

Shillong 	0-0--1999 	and 	also 	set 

aside 	the 	impugned 	Order 	of 	rejection 

of 	appeal 	vide 	Nemo 	No 	StaffI109- 

Misc/7/99 	dated 	Shillong 	31-01-2000 

filed 	by 	the 	applicant 	acjainst 

dismissal/removal 	from serviced 

82 To 	direct 	the 	Respondents 	to 	give 

order 	of 	reinstatement 	of 	t h e 

• applicant 	in 	his 	post 	of 	Postal 

Wdi CA ssistant 	with 	retrospective 	effect 

S1P1 from 	the 	date 	of 	dismissal 	from 	his 

service 	with 	full 	service 	and 

Guw'hati monetary benefits 
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8.3 	cost of the application. 

/ 

8.5 	to pass any other relief or reliefs 

to 	which 	the 	applicant 	may 	be 

entitled and as may be deem fit and 
	r 

proper by this Honbie Tribunal. 

INTERIM ORDER PRAYED FOR 

The applicant most respectfully prays 

for interim order from this Hon hie 

Ti - ibunal directing the Respondents to 

reinstate the applicant in his 

earlier post of Postal Assistant till 

the disposal of the instant case. 

el 

Application Is Filed Through 

Advocate. 

Particulars of I.P.O 

I.P.O. NO. 

Date Of Issue 	 fiVV 

Issued from 

P a y a b 1 e t 	/ 0.. 	z1;cL4Ji 

FCC". 	 12. 	LIST OF ENCLOSLJRES 

As stated above. 

i e nch 
L. 	 - 	 .. Verification, 
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V9RIFCAT1ON 

I Md Mahmood Alam Sonof Md Natiur 

Rahman 	lam q  Ex-Postal Assistant, Shillong 

OPO 	Permanent 	Resident 	of 	Vi1,lage- 

Soripatty q  PS- Sakri Branch P.O. -  Narpati 

Nagar q  Via-Sakrj, District - Madhubani Biharq 

PIN -847239 do hereby solemnly verify that the 

statements made in paragraphs \ 
are 	true 	to 	my 

knowledge those made in ParaQraPhsL2_ 

are 	being. 	matters 	of 

records are true to my information derived 

therefrom which I believe to be true and those 

made in paragraph 5 are true to in y legal 

advice and I have not suppressed any cmaterial 

facts 

And I sign this verification today on this 

the 22day'of Septetiiber 2000 at Guwahati. 

OT1t1d 

iff TT1 	1' 
Guwahati 1 9110b  

- 	
S 

M 

Dec 1 a rant. 

I 
1)0~_ 
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d' rg 
4bt O1 -FIC. 	iSAUYA DIJT:I 
SHILLDNG — '7930:)1. 	 1c:)  • / 	2 c- 

Nc. 132JReott/96. 	
Dtd at shill"ng-1, he 1t_e9€ 

To, 

7 
S ID- 

/  

Shri/Sfl1ti,L_I_LtJ_---*' 
C4\C41 fl'V) C) Ljt 

— 

F 7 0 101 1c\ Yit1{7V7 

ecitmeflt 	the cadre of postal ASSistat, 	
V 

MeghalaYa Dn. 

V' 	 hreV irect-d t appear before the 

nderigned along with belo jioted riginal doo) 	
O 

before 

1. Age proof certiftCate 
r 

2.1EdUOatOl 	
certiiicate s; — 

3 Valid Employment Exchange card :- 

Type, if any — 	 ••. 

5; CertU'icate of computer, if any :- 

• 6Any other related decutnent 

In case ef ?o fi1ureifl appearing before the 

un-g 	dthin th 	ilated date, your case Itll 

not be entert3ifled. 

: 	-. 	• 	• 	• 	••\ 	
• 

ULU 

c11 i1 	
': 

1311 c 	• 	 • ,. I 	• -. 

1 
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iiii 	jrji.O FOST OFFICEs flEGTIJLAvL DVLIoj 	 o SHILLONc 
 . 	 flta &ijfl1 the 	 -- I 

Shr 

Lo 

H 

Sub:- 	Racrutment t the c:dre of Postal Assistant in 
• 	Meghalayafli,vjsji;. 

You are prv4-si3ua1ly selectei ir the post of 
Ptal AssiMarit, Mcghalaya 

Please fill up the :ll.wing oouumellt,% 1-J4 s'vt .thc 1signec1. 

(1). 2.Character Crtific; - s uel signc by 2 GazGt ' 

• 	Officers with théii 	ignati 	seal. 

Health Certificate froin the urper authity 
(Civil surge6ti) 

Oath of Allegiance duely filled in a sigrehy th 
• 	candidatin f'.tho undersigne., 

• 	4) 2 cdies f atteztatiOn f.rmkiclv fil].e in • 	 and signed y tb candiat with the sign of .  
• offe Gazette. Offi.cpr. 

• 	In case of I

yur filre in appearing hf.'e the Un 
igne; your name will bc remve fzm t1io ;ppro'ed list. 

You will he ircteI t undeg Theoritical trin. at the Psbal Traihing Centre, flzrihariga f@r 75 days and fi' 15 days local practicaI&ainthg 

You are herey given an uidersCaning that d'ing t. 
service y.i.may be 6steA and transferred at any place with 
the*;jurisdjc -bjon of Meghalava Divi.!,icn in the intere.t of s 

- 	- 	 • 	
(ç• L 	•'c- 

Pt tf 
Neghalaya fliisi .. 

6hilJng7q330. 

1811E 

a 

3 



DEPARTMENT OF PQT 
/O THE bR OSUPDT C OF POST 	S NLH&LA DIVIJOrI 

SHILLONG - 793001, 
r 

N, 132-Induction Tr8irling0 	 Dtd .t Shillorig-1 The 1+th Dec'96. 

In pursuance of theChief Fostrnster General N.E. 
Circle, Shiilong letter No0 Staff/146/6/92/PtIII dt 29-11-96 
the following officiRls are hereby directed to undergo 73 days. 
theo'!-tio.i-PA tr'athla; at FTC DYbhanga commencing frem 23-12-96. 
Theoffica1s are directed to report at FTC Darbhanga one day 

• 	before the commencement of training. 

1 Shri 0  Binode Kumar0 
Shri. Ramdhyani Yadav0 

3, Shri 0  Nd0 Mohammaod A1rn0 
4e Shri 0  Nilanjan Dutta Choudhury. 

5 	Elvin Roy. Nyrthong. 
6. Shri 0  Chanchal Kurnar Das 0  

7 Shri. Subh&jit Choudhury 0  

B. Shri 0  Banraplang Sumer 0  

9. Shr.0 G-ilbert L0Shanpru0 

No representatton will be entertained by this office 
garding Lailure tr attend th 	in .thc obov ccsion0 

Instructions in details ifurnishd over leaf in 
Annexur c-I0 	 . 

/ 

Srbupdt..of Po\t Offices 
• 	 .Negh!lay 'D1i.ibri 

ShillohS-793001. 

Copy to :- 

1. 	Tth Chief Postmaster General (Staff) N 0 E 0 Cii'cle0 

2, 	The Director PTC Darbhanga for information And necessary 
action0 
The SrJostrnaster, Shillong G.P.O. for information 
and 	cs.ry 	tior 

4.-12 	The S?tis .. 	 ..S 000 They will reieve 
the officials in time. 

ci-"220 	The officials concerned0 

23-32 	; 	?/Fs0 	 . 	 . 

33 .. 	0/C 9  8 p  a r 0 	 • 	

• 

• 	
• 	 Sr 08updt.of Poet Of tees 

Meghalaya Divisio 
• 	 . 	. Shillong-7,9310 
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RogisLrabin Foe 	(s5051-) 

Mcsing adjustoblo - 	 40000 

Mess Dovel'opmont Fund - 	 1) ..O0 	 - 

TrdinoCs Welfare Fund - 	 20.00 

Recreation Fund - 	 20,30 

LiSrary Fund 	 15.00 

sorvicirig Chargo  

Ilisc. 	- 	 25400 

Iii addition trainee should 	rihg additional 	s.2501- to 300/- 

as pocket money 

 Dross for gerits 

one pair of white T-Shirt 
one pair of White half pant 

•hiLo PT shoes 	nd white shocks 
pair of gents wear shirt/pant and shock. 

 Dross for ladies 	: 

one pair of white sanncaso 
oo pair of white se.lwar 
White PT shoes 'and white shocks 

i-bove dress will be roquirod for PhysicJ. Triiing Class 
which will be hold at 0.30 	't and cvoning spo rts. 

i?L '°' 	 wn 	providcd 

by this Contra at nDrninJl 	ThargOs. 	CanclidaLCS aro adViSed to 
u-- 

bringAtoch light, spare 	cU sht, warm cloti'ios, woolen blanket, 

traditional dross (bolonç;ing for sprs and cultural for the 

aroo/rcgin/cul turo), 	s.Drt s rackets and 'iiusical 	insruinCntS 

of their choice. 

(5) Dorbhanga is locod on 	motor cjuago branch. line of the N.E. 

• Ply. rr! 	nearest broqd g'çjo rail head is at Samustipur which 

is 30 inns. South of Darbhanga. Train and 	3us conpoction are 

-available between sarnost!ur, and Darhancja at recjular instar- 

vals. Darbhanga Railway S.ation is 2 1ns. away frn PTCDarbh- 

anga. Bus.  stand iwithin walking clistanco of the Contre. 

I 	 - 
Telephone No. 	22651, 	22531, 	22529 

Fax No, 	22527, STD code N. 06272 

• 2L 	 ' 
•t 	/ 

* * * k * * * * * * * * * 

'V 
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JPI? iJ 
rtt 	• 	t. 	j1p 	 ;- 	 ..., 	i_I \1..J I .)ti 

L)fIIlJLOj\J¼3 - 793i. 

NO.. B2-Induction Training, 	Dato Shil.lonçj, tli 2'7/1/07. 

• 	 On uessful cor-ip1etion of. procr.)ect ou.re of 

traini,n, the. fol1oiing officia1 	ro. ore)y nppoint:o 	s 

Posta1 Ssistants on purely temporary b3sis in-the sca1e of 

pay of Rs. 975-25-1I50-E-30-1650/ piU:.i otheu iuiowawance 

as admjssj;31e froli} tkm6,  to iie witn effect from that actual 

date of their joiniog at the p3st, noted aain;t their nart1 

The off;Lci1s Ir.e tsivento Ui nr.-tant that they 

are to rtiin in •i ) halaya Wision o lflj a thv &ire in 

• the trne- CrlC. cadre to wnic6 they are orijia11y r.-ecruited 
anu s  therefore, a.iy..requet forctrnsfer to any other i)iyi--

sioll/unit will Ior..a1y ot5t be -entertilncc. 

Ouidm 

• 	.) Shriihop Kurnr 	 - 	P./.Tura ILO. 

(2) Shri Rdmdhyan 	 P 

p 	/i' 	i  

(4) shri Niiu.jan L)utta Chowdhiiry • 	i'.;/Turc J.o. 

	

Sh.ri. Elvirl Roy I-Iyrtilciq 	- P.A/0owi '.O. 

Shri. Chanhai iZr. i)a 	- 	- .P./Tura ;-uo. 

Shri. bubiiaj it Chowchury  

	

3hri. anr.pl 	3ucr  

(9y si& Gilbert L. Shanpru  

(1) Shri Ranjft hey 	- 	 r.;uri-.i:j. S. o. 

(2 ) 	hri . Ram Khe 1;i,ian Sal-i 	 JP1-i/:3i -.iri j.0.  

(3) chit-i. 	bok 1aIoo 	.. 	- P. ;vJowi. 	0. 

(4) bhr.i. . Shaxiborlanj Kynflh2;ha 	P.. 	t.n 	. 0. 

• 	(5) SMti.. RI babe 11 Mawrie  

5hri. iira1a1 charjee  

5hri. Ianiqol Dab; 	 - P. 	'1i 	11. 

	

bhri. I40u-noct 1J.ii w13 1 	j ciii i 'i:; I ' . A' 	.t I . . i. .'iit- NI-- 

gar 5.0. r(,,, lievix -iq hhri . Rite:) Kia . shri . Ri. ten h'.m;t bCJ.flcJ 

rell.eveJ will jrd.n ; .P..\/Tura iI.0. 

.....

/2  

• 	
• 
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- 

flirj. . Rm io1aiin •ah wi.1l ,oin is 

	

rElieving hr.t..BasantKr. Tha,ka. 	 3iinL Thapt 

.belrqre'lieved will join 	P?/CarO5dha S . O . ihri. 3aSaiit: 

H 

	

	 Thapa ;i1l nut jCt any rr/Tp  as the tr1] fei: h. hoen riade 

at his owi rcce. I 

	

• 	,' _j J)( I 	. 	I 	I ' 	) t' 1 .1 

	

h.tU.nnLI 	.i:. 

Copy to,:- 

(1) The Iirector, P.T.C.' Darbhna -. 346005. 

('i) The officiis concerne,: at P.T.C. D3rbhanga. 

(13) The po rster/Tua 11.0. for info'riioj and 
• 	• 	 flecessry action. 

• 	(19) -(24) 
nagr/uoas1para/i3acjhiiara, ciroba ha/Dawki. 
for inforrnti.D:I and necess;iry action. 

(25) Sri• 	ierI i(.a P /1i11ianiacr S.O. for 
iziforjtjon ind necessary action.. 

(2 ) sun.. 	aflt Xr - Thip 	JPI I 3Thmjra foi: 
. 	.t ox ti.o 	cnceery. ric1 i 

(27-42) The P/Ft 

• 	

: 	 . 

%

Sr. 	dt. 	f iot. Otf.tcos, 
• 	 '2; 	, 	 • 	Ijh iaya 	J)i.vi ion., 

Odo 

-, - 	 t .- 	b 	 • 	 :Thj•i Jon 	• I. 
i 
V • 	-..• 	:.- 	 • 	.- . -• . -• 	 • 

.'.'.- 	 •__;#•- 	- 	 • 	 ' 

I I 

• 	 - 	 1 • ' • 	- 	- 	- 	 ' 
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eok 
TE?41Z J? PJT 

tflo of the 6r. ipdt. .f os,Moghaiuya .Jiva. 
tiiLLoag..i. 

Zto, the 26 th Aprlt, '7. 

$i1 U.k. Barot, SZ', ''iaLbjbra G.U. is 

• 	grnitc 10 days oarnok Loovc with offt t'ri tho thto 'f 

-- 
.t .. 	.•. 	

1ohae2 Alot, P.A. WLLIiamnaonr ..J. is tory 
V 	 - 

Vd9t1tO2 to a.A, as SPZI Uaa1bra vize Ubri 3or1 tilL 

'Sbrj L%n!n Baoj'r,td Joins aOordc rod cariior or 3hr. 
.• 	h 

darot rojotjroci LOtvo utitiovcr dato is Q1rLLQr. 	
- Ik1 	: 	: 	• 	: 	 . 

No 

 

6Zt0UZ1Z1 of icaVo W..L.L 00 LiLjuWO to Suri 

- 	 3Pi 4111nnagar iitL rollovo 	nri Aiazn 

iLnc4i41E31y.  41 

- - 
	 (P.i.T4E51dt Majticir) - - 

Sr.Ct. of Poq Ufr1o, 
- 	 MogPloya tlivti. Shiliong. 

opy to 	
• 	V 	

* 

1 Tho Postastor 	1ra H.O. 	* 

2. Shri N.P. Barol f  SP-1, Nangwolbibm S.O. 

'2Id. 1nti, P.A. ti1tntusgar 8.3. 

• 	 . •, 	2. 7bo SP1, 1.4illiamnagar s.O. for itratLri 

	

• 	 • 	- 	aocaary actioa. 

-. 
Sr. sapat. of è'st orrios, 
VA 

	

• 	• 	 • 	- 

	

I 	

I 

- • -:> 	•.- 	 .. 

- .•-.-.•---••--•,•-.-,••-........... •.....--•.•--• 
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DEPARTHE?rr OF PQT 
OFFICE 01 TRE SR. StJPDT. OP POET OFFICES ii 1IHAIA DIVISION 

SI4OflO 	193001. 

. ..* 

Iiei No. 132 — 29, 	Dated Sh.il].onçp tht 19/5/97. 

I 

It has been olxerved that there were BOrne ixro 

gttlaritiea in selection of ). }Iahamood Alam. Son of d. 

• Ma1ir Rahmaj1Alflm and his appointimerit an Postal Asitaflt, 
• •l4eghalaya Divirion d.&rincj the year, 1996 which rendGrod 

hixi un*rn.itob]e for such appoIntroanto 
• 4•, 	'.. 

Under the oirciitarco8 • the services of said 

• • liaharnood iU.am, pr-o. ently workAng an P00 tal As o is tant. 

Wiuliarnnagor is hereby terminated with iinndiote effect. 

• 	 ( P.K. Uandi Hajwrdar ), 
• 	 Sr. supdt. of Post Offices. 

Meghalcya Division. 
shillong - 793001. 

Copy to z- 

The Chief P.M.O., N.E. Circle. Shillong for 
your of 4.nfqrat4on, 

The ,ac tt. Eiploynefl t - I!xcaflgo. Turzi. 

The PostraI3tor, Tura H.O. for information and 
necoSary action. 

The 5P1. %:jlliaxnnagar. Ho should roliave the 
• - 	 official fortbc:ith. 

• 	 5) The O!Viciai concerned. Shri. W. MahanlOOd Alan 
10 

;-- 	 PW3tal Autt., Wi.11iarnflAg. 

PP. 
Reor7L1trnt file. 	- 

U) o/c. 	 - 
- 

Sr. supdt. of Post Officen, 
• 	 - 	• 	.• 

 
110cjhtzlnya DiviSiOn. 

Sh.tllong - 793001. 

S... 

• 	 I 	 - 

- 

2 •, , I 	 • 

I; 

:" 
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1* 	 DE1ARTI4NT OF ECT 
0/0 ThE 6R.SUPDT.OF POz,T 0F'10E6 I MEGH\LYA 

SJIILLON3 - 793001 
DIVI.ION 

rio. B2-23. 	 Dtd hillong-1, 1he 26-6-97. 

The order tBued under this off ide m.Yo of 

even no, citri 19.---97 trmthatiflS the orrvice or Md.Muheminod' 

lam tetnparry Postal Att. it. .1 gli,ijayn On hnu been kept in 

ubeyauc vlde Circle otfie 'dr No. Vig1/6/97-98 cltd 

23-6-97. 	 - 

hrl ?iiboc A1, terporary P/A Is hrreby 

dirctc1 to join as P/Joi S.O. ngainst tho vncant post. 

Sr.up.f Pout Officen 
ieghlaya Division 

h1llon;-79301. 

Copy to :- 

1. 	The Director of Postal servicen N.E.Circle hi1lon 
v,r,t. the letter cited above, 	1 

/ 
	

2. 	The PoBtnaster Shillong GPO for informnticn. 

3. 	The £'ib Po5taIter Jowai 50 for thforuu:ton & 
ncceary actior*. 

The official concerned. 

:6-7. 0/c & opare. 

Sr.bupdt -,of I'ot Oritce, 
Megly Dvi&ton 

hi11or-793001. 

I ' 

• 	 __ 	
• 



DEPARIENT OF, POST 
0FFrCE OF THS SR.SUPDI'.OF POET OFFICES: zMEOUALAYA DIVII0N 

• 	 SHILLONG - 7930010 

No. 91..Rulo -38/Tfr/ZII 	Datodt Shtll.ng the 5-9-97. 

• 

	

	 In persuaflee of thechief. Postmaster General NECirclo. 

Sh1llen1eEflO oo Statf/152..23/96dtd 29.7.97 Shri ubhaaWCh.Doy 

P/A NengpQh to )iazóby tr afârred to Guwahati Dn, Aam Circle. 

H j rinaf.rtl1  b: b et..Lthb -foUw ing øod iti 

(t)iät'he wlfl.notget:QflY /Tp 

4. 	(ii) That his tnjttàl pay shoüXdbeMxed:Uflder FR-22, if .  necessary. 

(iii) That his sentortty, in new unit shall be mixed, strictly 

thacoordanCe wtth,the,proVt5t9 1° of flule33 of P 4 T Man.Vol-iv. 

(iv)That hewtU not olai z4atriatton his parent unit at a 

• 	zz**zlqter atago., 
' 	 SO is hereby ordered to join 

as P/A Nongpeh59 	Loving Shrt Subh&h Ch.Dey, 14d.Al'n will be 

roltèved oriófltce arraD8O2eflto 

• 	

•:. 	' 	'• 	 ) 	. 

T 	sr.supdt.bf  PoBt Off icöa 
!4eghalaya Division 

-% 	 Shillong 793001 

I. 	 . 

i. 
The Chief pM.G (Stff)' N,gCircle shillong w.r.t Co's mece  

citodbVOo 
2 The Chief P.M.O (taft)AsspJ! Circle Guwzahati -.7810001 w,r.t 

.
memo no Stalf/35u88/96/GH dtd i07-979 

3. 
Th95r8Updt of PO'Guwahatt. Dn Ouwahati 781001 wr.t memo no 
B/A-4/A dt1 24-7.97. 	. . 

49  The sr.pastmastir, Shil1011g0P0. 

hri Sbh3Dh Ch.DOY P/A Norigpoh 30, 

"Md.4ehaned Alam P/A Jovt$00.. 

7. The SubpötmaOte2' Jovat SOtor information and n.conary action. 

• •6.bO Sub Pot3tOrNOflgp0b O far. informatiOn and necea ary action, 

	

ThOP/Fa. 	 • 	• 	 . 
• 	 • 	

• • 	
1112.0/C/.sro. 	 • 	 . 

. 	
.z• 	 : 

\ 	- 

0 

• :. 	Sr.bupd{Om

-793001'*

i1ióèo 
• 	. 	Meghida UtOfl. 

• 	 htllo  

7 
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?
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• 	. 	. 	

4 H. 	.• 	I 	 I  

Department of Post 
• OFFTCE OF CIIEFPO6TMSTER GENERL::N.E,CIRCLE:iSHILLONt31 

Memo No. Viy.116/97-98 	 fUqLI5t (, 1997 

This i 	rT ecjardi ng  disposal of app0aa dL 	6.6.97 of Md. 

Mahatiiood AlAm, ex-PA, Williamnagar SO under Tura HOof tleghalaya 
• 	dri . 	idrEsecJ to the Oi.rec tor of Po;t1 	?rvJ.c.:t?;(HO) • 0/0 	Chi?f 

F'ostmet;ter Gner..1 , N.E. Circ]e 1  SiLti Ionq ,c1M.i,it termination 	of 

order ,  . iu.d 	by 	th Sr. Supd t. 	of 	roe, 	r1ecih') ;AY'A 	DIvic Ion, 

Shilionq v,tcJc n. 132--29 of 19.5.7. 

2. 	Drief hi lory of the 	C.i? is til.?.t ThIJ. r1;. 	Mha(nood 	(1 am 

the thri f:A Williamnaqar co was provxsionay 	ectd for the 

pot at FA in Meghalaya division vide SPOs Mh1ayi Divi;ion 
memo no. B2/Rctt/95-96 of 27.11.56 The said Md. M. Alam was 

.' also asked to produce two character ccrtificaies and one health 

certiicat 	etc. 	to the office of Supdt. 	Pos t, Mchlaya 

division vide the aforesaid memo. F'.trthir he w-.' 	kcd 10 appear 

b fdre 3POs Meghalaya within the trgct dt to ob!5erV all 

•fy I t i e s before undergoing tl.oI?tiC:a1 t:rinincj for 75 days 

anti 1,5 prac lica I training as per rule - 

On sccesfu 1 conp etir,n of pt - e.c rii,r?d 	 of trininq 

Shr.i, M.; ar.tuuci 	1 am t.s appc'.iii 	as f 	. n 1oqhe I 	': (J.j.v1s.lon v ide 

I' 	 fl 	'" 	 .J' 	Tra.ini.inçj 	of 

7 U. 97 	;ncJ :)OF, tod as 	Wi. 1 iamnaqr 	fl.T I i 	1 M:1 	Mh.pmood 

• •T; •;—.-- LI 	,cirH:d a 	fi Wil irnqirFC) on 	 I.yt 	tilt? 	S3fl 

iTTT;niF11)fl t-rm T1tiTi 1T 	rvc 	r,f th.t;air1 M1.M. 	am 	.ith 

fl 	•ct. 	C)ffl 	.t%.,9/ 	tu 	i'' 	 I 	 tiirr" 	itn, n 

l.rren'_' 1 •iri 1. IC?5 in so 1 't: t i, on of Mc . Mallairlood A I .n 

Thi 	pp' Ian t lid. M . (U am h. 	s t.tii j.n I!c 	appl • uder 

-
nce thaL th appointing author.ty hd neither iricrmc3 him 

the .. 	tual reason nor isud any show cai;r? not..te of his 

LnrmuIor) from 	sirvicc 	Ne 	further 	ttiid 	tili ; action 	is 

\'jtfl,.JOfl of Constitution of India and acjainst na.thri 	jUstico- 

H p  ws r.ot otven any oppor toni iy to cifc'nd t,imtzr) 1 

A. 	ri• 13:3r 	11 lonq was reqttted vidi thi c3 jffj cc 	I ettr- 	of 

ovu :io . da td 16.97 and reminded on 13. (,. '7 to r-oud 	ci La.i. led 

reper I: bi t hi cirn' h. 	not hen r'cc? t vrtl r;ç) lAr . 	 oc: 'r thr m t tor 

roqt L riiti t )ILDuuh exemila ti on of rc:ur d 	and 	 i bed 
• 	 • prt.td'tr' 	t,,rmina tn was i,ot fn 1 ot.rr1 tht ,  ern1ir of 	t:r,r' ifla 

tioni 	 by'--)Sr ¶ht Ii onc was ordPred I.r h' 	'pt 	in 	be'ance 

ti.l1tpOsI OF tt2pOt.ittOfl. 
41 

5. 	tOn 	per - usa I 	of 	records it 	.i 	not. cc?d 	th, 1: 	t-.ho 	proper 

prccdn4rr? 	for 	t..irmin.tjOfl ol servire was not 	fol inwemi .The 

• 

	

	peJ.nn t 	was 	'not jrn forieci proper I y the ac tu 1 r 	'w 	Trr 	h.i.s 

termin lion: a l onv l:iti' by yivir:g Oti mon Ui notic.' In writing or 

I . 	• • 
	by giving him one mor.th s pa' anc 	in uce in arIv.4nce for the 

perid •f 	noticc . 	Thug 	ar tua I ru 1 car. 	 no I 	fe 1 1 	 Thr' 

d3Llp11nu V authority has not al'ien an, rE?aso1l.-iIll 	opportun.i.ty 

fl 

•1 



Xe ppe1lant to defend his case. Thus it is proved that the 
plinry authority has taken action against the appc?1 lant: 
rarily. 

1, Shri M.E. 1-laque, Director Posta' Services, N.E. 	Circle, 
Shillong therefore have accepted the appeal of Md. Maharnood Alam 
and do hereby cancel the order No. 82--29 of 19..97 of Sr. Supdt. 
of F'Qs, Shillong and to reinstate Md. Mahamood Alam with 
immediate effect. 

/
- 

M.E. HAnUE 
DIRECTOR POSTAL SERVICES 
0/0 CH1EF F'MG, SIIJLL.ONO-1 

Copy/to: 

Shri Md. Mahmood Alam, PA, Jowal SO 
SSFOs, Meghalaya On.. Shillong for taking necessary action. 
The personal file, 	 , PA recru.itmcnt file, 

service book etc. received with your letter no. SSP/RECTT/ 
Corr/96---97.PA of 16.6.97 are returned. 

Sr. Postmaster, Shillong GPO for informatin and necessary 
action. 

cl , / 
4& 	cR fIle fo the official through SSPOs Shil)onq 

6. 	(3/C' 

• 	. 	t1A(tJ 
• 	 n i t::ioi 	PçTAI. ii v x cr; 

	

ci/c (H1E 	r-MO, tI1J(..LONfl-1 

S 

.. 	 .I 

1. 

• 



• ' 
	 •V. 	- 

'c 	'-' 	•, 	, 
,• 

.-.. 	.. I,.•fl I . •  

_1. 

Oj!fjce of  
fJ 	

••"f:1-. 
' 

•) 

Zleno.Wo. 
,• 	

;, :4. r 

LMENr OF PCIbT I INLi 
tho Chief Pontnrnater Cener1, N 

VI0..1/9/97a.9e 	Dat-,d at 511111onçj. thc, 16.10.97, 

. • Whoezia Md. MaZjamood Alam. Ex.&.A, 1411liamnagar 
was ternttnatecl from sorice by the br. Supcft. of &obt otffc 
Meghalays Dn. vido his ifemo. N. 2-'29 dlited 19.5,97. 

0• 

• And Whereas 1  the appellate ftutbority i.e. the, 
3iroctor Postal Services, Shillong vido h.to Ilomo. No. Gig-.1/ 
6/97...98 datod..6.8.97 haS struck do%in the sa.tcl Visciplinary 

• 

	

	 Authority' 6 ordor on teahnical ground that the I)cipU.nry 
authority did not givo ivavoriable opportunity to the  
apjpoUnt to defend his icase, 

And hereas • the undersigned in trrnG of Rule 29 - 
of C.c..(CCA) Rules.,1945revj.ewoc1 the case and in the 
circumstances of the ca 4e. the under signed is of the opinion 
thifroh diCilinaryproaeedijjjs need be made against 
the 6filiciale- 

7. 	

- 

The undeeaigne4 therefore • remit the case to  the  
Disciplinary authorit4.e. the r.Supdt. o Poet ofi.tces. 
Noghalaya Dn. h.tllongfór donovo trial. 

• 	:4. * 

Chief Postrn!tnter General, 
- 	 - 	 .CircleIhi11ong0 

copy 

Their.SupcLtj. of Post offices, MoghaLya nn. •  
)illong.1 for taking 

.
flcocssary action. 

The $rJostnlaater, Shillong G.P.O. 

I- 	 1)to t:rough 
of 4!e, Sh.i4iong. for caiuUnçj deU.vry. -. 

ax 	Rfile:41*pfficinl tlirokigh 
_0 b.. hloi.  

• 6.7) 0 1C 

• 

	

/ 	 •* 

	

-; 	 - 

9- 
C Zaaanqa ) 

Ch.tefWosthjstor iene'aj, 
- N .I .Cjrcjo .Shillonq. 

I ' 

S. 	S 

S. 

/ 
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Jb 
DEPARTMENT OF POST 

0/0 THE SR.SUPDT.OF POST OFFIC1S : MEGHALAYA DIVII0N 
SHILLONG 7930010 

No, B2-29. 	 Dtd at $hillorig-1,The 15-5-98. 

Mct.MabarDad Alam P/A Nongboh 5.0. is hereby 

transferred and posted as P/A Shillong G.P.O. He will 

be relieved on off ico arrangement and will work as P/A 

hillong GPO until further order. The order will take 

immediate effect. 

4 ) 

Sr.Supdt.of st Offices 
Meghalya Division 
Shillong-793001 

/ 	Copyto:- 

The Sr.Postrnaater Shillong GPO for information & necessary 
is requested to allow Md.A1rn to work in any 

post but should not he allowed to work in any jenaitve 

po8ts. 
The Sub Postmaster Nongpoh S.O. for infornation and necessary 
action. }Ie ib requebted to relieve Md.Alam iotLedi?t1yOn 
office arr&ngement. 

j) 	 Md. Mahrnmad Alam P/A Nongpoh S.O. 

4. The sDI(p) Central SubDivn. 

5.0/C. 
6. Spare. 	 / 

I 

• 	 : 
Sr.SupdtofjPolt Offices 

'•;: .,! 	 • 	Meghalaya Division 
SHILL.ONG - 793001. 

.4 

Oki 



sr.,  L'ui)dt-ofll -y - 11ehH1liy D.v i ; toil 
bh1iJonE_.79Ot ) 1 

A 	 L 

DEPARTMENT OF PO:T 
0/0 THE SR.SUPDT.OF PST. OFFiCES : MEGHALAYA DIVISION 

SHILLONG - 793001 

Nos B2- 29 	 Dtd at Shillong-1,The i-5-98.11fl 

ORDER 

Where as encuiry under Lule14 of the Central Civil Services 

(classification s  coi2ftol and Appeal) uies, 1965 is being 

held against Md.Mohatmad Alarn P.A. Nongpoh 5.0. 

And whereas the undersigned cofl8iders that a 

prezenting officer should be appointed to present on hehlf 

of the undersigd the case in support of the article of 

chrgs. 
Now, therefore, the undersigned inexercie of 

the powers conferred by £ I-ftL (5) (c) of iui - 14 of 

the said rules, hereby 	oins :-3ri.S.Ckrahor'Y 	I(P) 

Nortri Sub Dn'n m te 	1. 	ff 

	

f 

 "I . 	 I - 

r 1 uJ)L1t.0.L FO:3c Oficis 
I1;y  

Copy to :- 

1. Sri.S.ChakrbortY 3)I(P) North Sub-D.vn :mnowr--

\ 	
x,2' 14d.MahruUad Alan p/it Nonoh S.O, 

3, Sri0P.ChkrabOrtY 	P(Dtvn) ,O.hiionr. 

4. 0/C. 

\ • 
	5. 

\ 
C 	 I 

, 	,•----- 	 -- 

\ 	
\_ 

1.. 

/ 

C- 
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NwAeKv,m ~.K  -4 
Pr000eding of i(regult*r ho,rhig 

-431 

	

The proceedings were taken up by me in my room on 	- R- 
OR it; ii. Af when lho foliow1.n 	wei'o 1)F(Utht. $ 

Shri S. Ch'akraborty, P.O. 

Nd. Mahmood Alam, C.O. 

Shri B.L.Yadav, D.A. 

The P.O. , as directed, appeared with all the listed 
documents, which were offered for inspection to the .O. , and his 
defence assistant. The C.O. , and his D.A. , inspcct;ed the 1 i.sLe(i 
documents and took the extracts therefrom. After inspecLion of 
the documents the C,O. ,admitted the documents as authentic except 
the documents mentioned as EXS-4. 

The listed documents. as handed over by the P.O. , were 
brought on records duly marking as shown against each. 

Si. Particulars of documents 	 Exhibit No. 
No. 

Application for the post of PA submitted 	EXS-1 
by Md. Mahmood Alam. 

Copy of Tura Employment Exchange identity 	EXS-2 
card No. 2.70/88. 

SSPOs, Shillong letter No. B1/Rectt/96 	 EXS-3 
dated 24-4-97. 

Asstt. Employment Officer, Tura letter No. 	EXS-4 
TXE-2(VS)/94/650 dated 9-5-97. 

Today the C60. 1  submitted an application for production 
of following documents. 

Copy of X, Y, Z register. 

Copy of the list of candidates sponsored by the EE/Tura 

As per proceeding dated 24-6-98, the C.O. was asked to 
intimate the name of defence witness and additional documents 
required by 10-7-98 but he had failed to do so and no justified 
reason could be produced by him for the delay.Herice at this stage 
his request for additional documents could not be entertained and 
hence rejected. 

4 



I 
- 	 On 4-8-98 it 11 AM tt the nfltfl(, VefltU I.IIr dpotit liOn 

A 
	of 

W will be taken and P.O., may present his case. 

The proceeding has been adjourned today at, this stage. 

Sd!- Sd!- Sd! -  Sd!- 
(Md.t.iahmood Alam) (S.Chakraborty) (P.Chakraborty) (B.L. 	Yadav) 

C.O. P.O. 1.0. D.A. 

No. 	ASP(DP)/4 - Dated Shillong, the 	3-8-98 

Copy to 	:- 

ri Md. 	Mahmood Alam, P.A., 	Nongpoh. 

• 	 2) 	Shri S. 	Chakraborty, P.O., 	and SDIPOs, North 	Sub- 

Division, Shillong-3. 

The S.S.P.Os, 	Shillong. 

Spare. Z4 

/ 

2 



Mahmood Alam, P.A., Nongpoh, 
Chakraborty, P.O., and SDIPOs, North Sub-
Shillong-3. 

14W 

61— 

~ LA-1 

alle 
C1.1 

1'lO(.0e(JiI94 0t 2iitl .egu1n,' heiti I ng 	 \Y 

The proceedings were taken up by me in my room on 4-8-
98 at 11 AM in the presence of the followings. 

Shri. S. Chakraborty, P.O. 	 \ç 
Md, Mahrnood Alam, C.O. 

Shri B.L. Yadav, D.A. 

The C.O. , mov/d an application for the supply of COPY 
of (1) X, Y, Z!isterJand  (2) copy of jj,.St of candidates spon-
sored by the Employment Exchange, Tura and intimated that. if 
copies of these documents are not he will not appear in the 
hearing due to biasness of the .0. , on 3-8-98 the request for 
pod ion of ap—.d curnent was rejected by me on the ground 
ha 	the C.O. /fnilcd o ubmit rcquisi tiozi within 	the j'eiiod 

ag eed by him o 24-6-98 nd no justified reason could be shown. 
rice the char es nst the C.0. , is alleging submission of 

Tura Employment Exchange Card No. 270/88 which was not actually 
issued to the C,0. , by the Employment Exchange, Tura, the docu 

\ \ ments sought at item (1) was found not relevant to this case and 
\ 	to his defence angle. However after further consideration it was 
\ decided to supply a copy of the document listed at item (2) to 
\\ the  C.0. , which was found relevant from hisfencean 	Regar- 
\ding attendance by the C.0., in the hearing, it depends on the 

C.0. , to appear or not to appear in the hearing. If the C.0. 
fails to appear in the hearing or does not appear willingly, the 
hearing will be done ex-parte. 

The PW-1, the Asstt. Employment Officer, Tura did not 
attend hearing today and he did not submit any information also 
in this regard. Copies of notice for attendance to the next hear-
ing on 25-8-98 at 11 AM at the same venue duly signed by me for 
PW-1 have been handed over to the P.O. 

The hearing is adjourned today at this stage fixitig 
next date of hearing on 25-8-98 at 11 AM at the same venue. 

Sd/- Sd!- Sd!- 
(Md.Mahrnood Alam) (S.Chakraborty) (P.Chakraborty) (B.L. 	Yadnv) 

C.O. P.O. 1.0. D.A. 

No. ASP(DP)/4 

Copy to :- 

Shri Md. 
Shri S. 
Division, 
The 
Spare. 

--,~ I,..- 

N~,JC,4 
. 

Dated Shillong, the 4-8-98 
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	 Proceedings 	of 	3rd ---------------------------- regular hearing K 

The proceedings were taken up by me 	in my room on 25-8- 
1 	8 at 11 Mi in the presence of the 	followings. 

(a) 	Shri 	S. 	Cnkrhbort.y, P.O. 

(h) 	Md. 	Malitnood 	Ajam, 	C.O. 

c ) She 1 11. L . Yic1itv , I.). A. 

Shri B.L. Yadav, DA moved an application for the supply 
of copy of X, Y, Z register. On this matter decision of the 1.0., 
on 4-8-98 stands as the said document found not relevant to the 
case. 

The P.O., when asked produced copy of letter No.TXE-
OV/-96/579 dated 30-5-96 in which it is seen t'lm Ifl st. Iinp1 nyin'nI 
Exchange, Tura did not forward any list of can idates sponsored 
but only forwarded applications. This document was brought on 
records duly marked as follows. 

Sl.No. Particulars of document 	 Exhibit. No. 

1) 	Dist. Employment Exchange, Tura letter 	 EXD-i 
No. TXE-OV/-96/579 dated 30-5-96. 

A copy of EXD1 was given to the C.O., on his request;. 

The P.O. told that document as entertal ned as EXD-i was 
not felt relevant to the case as because the charges against the 
C.O. , was against the employment registration number used by the 
C.O., itself. 

The PW-1, The Asstt, Employment Officer, Tura did not 
attend hearing today & he did not submit any information.However, 

/ it was decided to issue notice for attendance to PW -  1 once more 
to attend hearing on 9-9-98. Copies of notice for attendance duly 
signed by me for PW-1 were handed over to the P.O. 

The hearing is adjourned today at this stage fixing 
next date of hearing on 9-9-98 at 11 AM at the same venue. 

Sd! -  Sd! -  Sd! -  Sd/- 
(Nd .tiahmood Alam) (S .Chakraborty) (P. Chakraborty) (B. L. 	Yadav) 

C.O. P.O. 1.0. D.A. 

No. ASP(DP)/4 
	

Dated ShiJ.long, the 25-8-98 

Copy to :- 

\A Shri Nd. Mahmood Alam, P.A., Nongpoh. 
2) Shri S. Chakraborty, P.O., and SDIPOs, North Sub-

Division, Shillong-3. 
/ 	* 	 • 	S.',.-, , 	•_FI• .1. .. 4. '1 1 	 i -r  

	

4) Spare. 	 .5-, 

-• 

() 
I'f/ 	0(1) 	 1.c 



Proceedings of 4th regular hearing 

The proceedings were taken up by me in 
98 at 11 AM in the presence of the followings. 

(a) Shri S. Chakraborty, P.O. 

Akgta" 
my room on. 9-9- 

Md. Mahmood Alam, C.O. 
Sr 	 1 

Shri B.L. Yadav, D.A. 

The PW-1, the Asstt. Employment Officer, Tura did not 
attend hearing today. Under letter No. TXE-2/(VS)!94 dated 5-8-98 
Srnti D.R. Marak, Asstt. Employment Officer, Tura intimated that 
she could not appear on 4-8-98 as she got the notice for appea-
rance on 4-8-98. Shri K. Sawain, Joint Director of Employment and 

• 	CraftsmEn Training, Shillong, Controlling officer of the PW-1, 
• 	under letter No. DET(M)VG-7/95/722 7  dated 1-9-98 has intimated 

• 	that the PW-1 is unable to come to Shillong as her daughter is 
ifl and hospitalised. The PW-•l has requested to make enquiry at 
Turá since all relevant papers of the case are available in her 
office. The PW-1 under her letter No.TXE-PT.2(VS)/97/93738 dated 
1-9-98 has intimated that her daughter is ill for about a month 
and there is no one to look after them as her husband is also not 
there and she has difficulty to go to Shillong and she is also 
U37 She requested to conduct hearing at Tura. 

She has also intimated in her letter as mentioned above 
• 

	

	that as per records and evidence to show there are many files and 
registers to produce as this is a serious case of fraud as 'id. 

( Mahmood Alam has somehow produced an already lapsed identity card 
of anbther kerson by erasing the original name (Shri Gobinda Ch.' 
Kndu,Fulbari) who is an unskilled and his qualification is under 
matric whereas the qualification needed for Postal Assistant IS 

P.U. passed or above. The PW-1 also intimated in her letter men 
• tioned above that she has no order to carry the connected files 
to Shillong from her higher authority. In conclusion she has 
• requested to conduct enquiry at Tura considering the problems 
menio,ned by her. 

Since the deposition of PW-1 is found vital in this 
case for progress of further enquiry to find out the truth of the 
charges levelled against the charged official or otherwise,it has 
bee.n decided to held the next hearing at Tura. Accordingly notice 
for appearance to PW-1 has been issued to attend hearing on 22-9-
98 at 11 AM at Tura H.O. 

The hearing isadjourned at this stage today fixing the 
next date of hearing on 22-9-98 at 11 AM at Tura H.O. 

The D.A. , has put his objection on the venue of hearing 
on 2-9-98 i.e., Tura and suggested that the PW-1 may attend 
hearing at Shillong after her recovery from illness. 

/X 
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• 	4 	As per Directorate D.O. letter No. 4-1/98-V.1(] (Iate(i R- 
6-98'specific instruction regarding Rule-14 cases is that the 
inquiry should be completed within 6 months and 1.0., to submit 

-_ report within this Lime frame • Since the can hns not rc'nchcd y'l; 
evidence level on behalf of Disc. authority, I fi.nd no jusLifica-
tion to lapse more time in agreeing to the suggestion made by the 
D.A. , as PW-1 has communicated her willingness to give evidence 
at Tui'a. Accordingly I cannot accept the suggestion of the DA and 

venue of next hearing at Tura stands as mentioned above. 

(B.L 

 

qYd ay) (Hd.Mahmood Alam) (S.Chak'raborty) (P.Chakiaborty) 
D.A 	 C.O. 	 P.O. 	 1.0. 

No. ASP(DP)/4 	 Dated Shillong, the 9-9-98 

C(5py to :- 

Shri Md. Mahmood Alam, P.A., Nongpoh. 

Shri S. Chakraborty, P.O., and SDIPOs, North Sub-
Division, shillong-3. 

The S..S.P.Os, Shillong. The concerned officials may 
kindly be relieved in time to attend hearing at Tura 

- 	 - 

The S.P.t1. , Nongpoh. 

•The Chief P.1.G.(Staff), N.E. Circle, Shillong with 
reference to C.O. letter No. Staff/51-7/90 dated 7-
9-98, Shri B.L. Yadav, IPO(BD), C.0., Shillong who 
is the D.A. , may kindly be relieved in time to 
attend hearing at Tura. 

(P. hakra orty) 
1.0. & ASP (vig) 

• 	 0/0 C.P.1.G. , Shiilong. 



3? 
Proceedings of 5th regular heing 

, 

	

The.proceedings were taken up by me at Tura on 22-9-98 
at 11 MI in the presence of the followings. 

• 	 (1) Shri S. Clutkraborty, i'.O. 
(2) Smt;i D.H. 1nrM 	PW-1 

tJden 1x 	dated 9-9-98 Hd. •Hahrnood Alan, 	0.0., 
./nmated that he would not attend hearing at Tura on 22-9-98 and 

6V his behalf his V.A., Shri B.L, Yadav would a Etend hearing. 
,Shri B.L. Yadav, V.A., submitted his application dated 17-9-98 in 

/ the afternoon of 18-9-98 inlimaUng thn he was unahic to attend 
/ hearing on 22-9-98 at Tura due to his daughter's illness. In 

(  support - he did not submit any raedicai certificate and he was 
himself not sick. Since tld. Hahmood Alan authorised his V.A. , to 
attend hearing on 22-9-98, it was the duty of his V.A. to attend 
the hearing and in support of his daughter's illness he also did 
not submIt any medical certificate. On 9-9-98 the V.A., put his 
objection on the venue of hearirg on 22-9-98 at Tura. I was also 
not convinced on the grounds mentioned by the V.A., in his appil-
cation dated 17-9-98 for not attending hearing on 22-9-98 at; lura 
and .1 was also convinced that both the 0.0. and D.A. were trying 

•  to delay the proceeding without any justified reason. Both the CO 
and VA were given reasonable opportunity to take part in the 
bearing but both of them did not attend the hearing willingly 
without any justified document supported reason. Considering the 
above situation it was decided to hold enquiry ex-parte today as 
the evidence of witness proposed to be examined today is of vital 
importance. 

SrnLI 3R. Harak, Asstt, Employment Officer, 	-a was 
examined as S?- and Elie deposition made by her was recorded. I 
saw the original records as mentioned in her deposition. 

The P.O. was asked to present the case on behalf of the 
Disciplinary authority. In presenting case the P.O. , told that; 
Nd, Hahmood /tlam, c.o.; while submitted application for the post 
of P,A. , vide his application dated nil as exhibited as EXS-1 
submitted Tura Employment Exchange Identity Card having registra-
tion No.270/88 as exhibited under EX5-2 which were received by 
the SSPOs Shiliong on 3-6-96. On the basis of that applicntoti 
Nd. Alom was appointed a P.A., but on verification the Astt. 
Employment Officer, Tura vide letter No. • TXE-2(VS)/94-650 dated 
9-5-97. (EXS-4) reported that the name of Nd. Alam was not; regis-
tarccl in his office and the registration no, used by Nd. Alnm was 
in the name of one Shri Gobinda Oh. Kundu whose candidaturd wa 
canôelled on 4-8-91 due to non-renewal. The NCO No.was alioted to 
• unskilled and non-matriculate candidate. Thus tld.AJ.am  submitted 
• fake Employment Registration Card claiming the same for himself 
The deposition made by the SW-i on 22-9-98 and all other eniist;ed 
docUmhts as exhibited earlier framed the charges against Nd,Aiam 
be3ond reasonable doubt. But the aforesaid action Nd. Alam, 0.0., 
violated the provisions of 3 (I)(iii) of CCS (Conduct) Rulcs,1964 
and deserves severe punishment. 

• 1 
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Evidence on behalf of the Disciplinary authority was 
/closed. Copies of deposition made by the state witness were sent 

to all concerned. 
1- 

The proceeding will resume on 9-10-98 at 11 AM in the 
Vigilance Section of the 0/0 Chief Postmaster Generalf shillong 
for submission of written statement of defence by the C.O. 

Sd/- 
(S. Chakraborty) 

P .O. 

Sd/- 
(P. ChakrabortY) 

1,0. 

No. ASP(DP)/4 
	 Dated Shillong, the 22-9-98 

Copy to :- 

Shri Md. Mahmood Alam, P.A., 	/LLot96P.0  

Shri S. Chakrabortyj P.O., and SDIPOs, North Sub-

Division, shillong-3.  

fl The 	 Shillong,for information a,icces$arY 
action. 

The 	T. 	 LtitWL, (1' 

The Chief P.M. G. , 
N.E. Circle, Shillong for favour 

of information and necessary action. 

IQC I ~itai ('i( raborty) 
1.0. & ASP (Vig) 

0/0 C.P.M.G., Shiliong. 
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Proceedings of 6th regular hearing 
.. 

The proceedings were taken up by.me 	U.Vtcon 9-10-98 
at 1230 PM in the presence of the followings. 

(1) Md. Mahmood Alam, C.O. 
(2)Shri. B.L. Yadav, D.A. 

ft .  
'.The P.O. has submitted an application dated 4-10-98 

• intimating that he would not attend the  hearing today due to pre- 
• occupation of urgent nature of work and requested to conduct 
• hearing today in. his absence. Since the P.O. has no objection on 
the conduct of hearing today in his absence, the C,O. , has been 
asked to submit his written statment of defence. The C.O. , has 
stated that he would give his oral statement which has been 
recorded as follows :- 

In defence the C.O. , stated that the list of candidates 
furnished by the PW-1 in support of his deposition should not be 
included because it is not the listed document. Regarding delay-
ing.the proceedings by the C.O., and his D.A., recorded in the 
pro ceeding dated 22-9-98, it is not true because the daughter of 
the DA was actually ailing since last year and now she is under- 

___ going medical treatment under Dr,.D.C. Choudhury and she suddenly 
got severe pain on 16th Sept evening due to this reason the DA 
was unable to leave her alone at Shillong and proceed to Tura for 
hearing. 

Since the C.O. , submitted his application for the post 
of PA to the Employment Exchange,Tura and the Employment Exchange.. 
Tura sponsored his application through their letter dated 30-5-96 
to the SSP Shillong. The application of the C.O., was received by 
the SSPOs, Shillong vide Employment Exchange Tura letter dated 
30-6-96 (EXD-1) and C.O., is not concerned about the records 
maintained • by the Employment Exchange in this matter and he is 
also not concerned whether his name was included in the list of 
candidates or not as it was the duty of the Employment Exchange.. 
If the.name of the C.O.., was not included in the list of candida-
tes (as mentioned in the deposition of PW-1) though they 
forwarded his application which was duly accepted and considered 
by the SSPOs, Shillong, it was the lapses on the part of PW-1 and 
not by the C.O. 

After 	receipt of the application by the .SSPOs, 
Shillong, the same was processed by the SSPOs, Shillong alongwith 
other applications as per rule. The EXS-2 was submitted by the 
C.O., alongwith his application. The application was scrutinised 
at different stages as per recruitment rules and no objection was 
raised on this document. The application was received though the 
PW-1 and no objection was also raised while forwarding the appli-
cation of the C.O. The C.O., submitted the identity card belonged 
to him, he' is not concerned about the position mentioned by the 
PW-1 in her deposition. If the identity card was not found in 
order, she would not had' recommended and forwarded the 
application.. While forwarding the application, of the C.O., • the 

1 
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0 
recommended his application after satisfying the validity of 

	

- - 	• thei'jdentjty card and afterwards the PW-1 raised questions on the 

	

- 	validity ,  of the identitycard. Such shifting statements of the 
PW-1 proves that her deposition is not dependable in considering the fate of the C.O. 

On the basis of the poeitjon mentioned above the 
charges levelled against the 0.0., is found baseless and should 
be dropped. The C.O., did not violate the provision of rule 3(1) 
(iii). of the CCS (Conduct) Rules, 194. 

The C.O.,, did not desire to examine himself as drfence 

	

-.. 	1' - 	 - 	 - Witness, 

No question was also put by the 1.0., to the C.0. 

Evidence on behalf of the C.O., is closed. 
/ 

The P.O., and C.O.,, are required to submit their argu-
mentsL.jh writing the P.O., is accordingly directed to submit his 
wrjtten•brjef, , so as toreach me before 20-10-98 by Registered 
POSt.' I-Ielwjll.•endorge a copy of the brief to the C.0., directly, 
The C.O., will in turn submit his written brief so as to reach me 
by Registered post before 5-11-98. 

The case is closed. 

Sd!- 	 Sd!- 	 Sd!- B.L. Yadav ) 	(Md,Mahmood Alam) 	(P.Chakraborty) D.A. 	 c.o. 	- 	: 	 1.0. 

No YASP(DP)/4 	 Dated Shillong, the 9-10-98 

Copy to :- 

1) Shri Md. Mahmood Alam, P.A., Nongpoh, 

• 	 2) ShrI S. Chakraborty, P.O., and SDIPOs, North Sub- 

	

• 	 I 	 Division, Shillong-3, 

3) The S.S.P.09, Shillong,for'Information and necessary 
action. 

H 	 4) The Chief P.M.G,,N.E. Circle, Shillong for favour 
of information and necessary action. 

	

• 	\fr) Shri B.L. Yadav, IPO(BD), C.O., Shillong. 

' 	6) Spare, 

• 	 - C-C—hak  borty) 
1.0. & ASP (Vig) 

0/0 C.P.H.G. , ShilJ.ong. 
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I)1AIHr11 OF 1'OST' 1UDJ A 0/ 'nm 	;1t.!3W1jT,0F OJ'1' OrriCES .t 1FXJIIALAYA DIVIUI0F1 
SIItJJAfl 	-793001. 

Ho, fl2 - 29. 	 t)td 6t Shillong-i, the 0 -05 - 99, 	I ..  

It WnP propjnj to take sotion 0RttJ5t t1d.MrboOd Alnrn 
'fA tloiipoh  3.0. (noI rut Jhillong GPO ) under Rule-1'i of CCS .(CCA) Rules, 1965 vl(18  this offLce memo 11o.B2-29 dtd 23-498. 
2. 	1110  oL'ticle of char e frBwed sgninnt Md,MBhwood' Maw 
and thte ataterent of tmputatLon of misconduct and miaboh RVIOVIV were no fol1ow !- 

Annxure.-I 
S1rnn'c of Pricle of chnrges fraMed ngInst Md.Mah*ood Alam, P . A.Hongpoh 6.0, 	 S  

Maw, P.A.tlongpoh S.O. aubr1.ttod employwent Jhotig esrtl no.270/Ge nlontwtth his Appitention for the post of staj. Anstt. c1itcth 	recet -red at the office of the S$POo, Si)tiln on 3-6-96, Under SSPOn/$Ii 	 itt- no.1/neott/ 96 rlt 2s--97 Antt.Pm,joyme, 	Officer, Uit .)ployc!ntSXcIl A t,gC, 
Tur. was oddreesed and Ieri.ca-1 tlo27O/88 of Md M°hmood Alom 

a aut to htr, Utcjr letter noeTXt-2(vs)/9/60 dt,9-3-97 th 
Arnm717ymcnt o(fLcc - , rura intimated thnt the nawe and regis-trRUon 1101 Al arm not found In [Its office record 
r:gIer 6nd actual holder of the said Employment Exchange identity • 	c -  w 	S rJ,Uobjtida h.}cutjdu end his enn(idnttjre wan on ilc e ll. ed o;' —6-91 due to nonreiIewnl add the an id E/E den L. t;y uord • 

	

	 lV'cj a the 	1ntr1cu1t 	f'up Th roply oC the Acht Eaplcyr7IcI, OCftcar 1  Turn al lova thet che E/E oartt which aa oub:tzc.\ • 	 by 	"btoocI A1nt k4os not sctully ikGsucd by the Etiploymnt
4.  

• .cho;igc 'An-a to 111 cnd the said Oficjn1 wse nlo, aware of ,tr 	li above 	'tond Oct ildo pJiraood Alam V1olted tt provLeb 	of flulc-3c i)ç i U) 
 

of ccs (Cotduct)mu1en1964 
'AiIt4CxUJ _ jj  

-..---------.-•.---.-••-.--.-.-..---•--- 

imPutot ' O tl Of wLeorjduct nud w1nbehv0r iti npo -t 	 e frnmctj ngniiist MdMthnOod Mar, P,Ac Mougpoh 3O ...... 
L Sehood /Uoo 	A rmongpott S.o. oubtiitte1 OppliCDtio;f- 

~ 41 • e': cr oaJ, Aat1ongji 	Turn Ernpjoyet E chh crt ;o27o/e8 ihich was received at the SsP0a,sh$l1o: 3--96 Vcr SSPO,Stij1jog letter 
mp10yr c n t Off Leer, Utntrtc t Employment 1, chnuge .Tura ae 	caJ and Employment excileope I'eIntratIon Card no.270( raubmtJ ty i'id Mthmood Aln WU fOr'arded to hIm, Ilic Astt E1p1Oymfl)t Officcr TuVn Under blo letter no.TX2(vs)/911.6o zd 9 - 5 -97 &titjmtcd that the usme and registration nurot,er was not ound in hiS offlr record register and netun) holder of U- 

13R1d Jnn1(yniI 	xcmi,tc 	 tion Card wan Shr1,Gob1nd 	1iandt-a Kuntt; n;1() m,i eaudjclture wa s ccncCllcd on 1_9_91 du to non reninl th  said Ernployiti t ExcIin 	reciatrotlon card belonged to th flQ'thrjCU1.,tC Group. 
The abo' mentioned poition stiow that A1m cubait tted Employment 

EXChF'flCC rcgjntraUomi cnrd which wnc not belonged to him, he hd no 'miid mploymen 	xcha.ngc Z'CP,itrattou cnrql oI)cJ hc wns nino aware of It, tty th nIov men-tioud net M 11nIit,,j Alnip VtoiotCd tue prov mien of Iu.te-3 (1) (Coiiduc t) ruLes 196!,, 	• 	 . 	- 

3, An rnqul ry tne 	nc1ue tv-d t,rirjr fl"l-i'4 of CC3çccA) fll 	1965. Thc 1 . 0 . ruhL I m:cid m i 	enquiry report on 19-1 1-'Jt3 which wr.e. n 	UntI i - 	 - 

- 

~\, vv. 
v, . V. 
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Ilk,  /I  inqul ry Ioh't 	 . 
Of] 	 • 

tue De par I. "ciito.J. 	nqui ry iftid AgainL lid. Halunood Aihin, 
P.A , Noiigpoh S.0, 

Submitted by 
Inquiry 01tcer 
vj,,.lc loLLer No. A1'/()P/11 
dated 19-11-8. 

List of Rxhihi Led IiucwneiiLs 

App], i.cation for the post of PA subini Lted by Nd, Nahinbod 
Ai.n,rn 

,1 

I' 

• 	'4.. 
• 	 .4;. 

• 	JXS-2 	Copy of Turn EmpioymenL Exchange Card No. 270/88. 

EXS-3 	•. 	SSPOs, Shiliong letter Hoi 131/Rectt/96 dated 24-4-974 

• . EXS-4 	Asstt. 	Employment Officer, ,Tura letter No. 	TXE-Z(US)/ 
94/650 dated 	-97.• 

• EXD-1 	Dist 	Employment. Exc1inne, 'PiJral' letLer No. 	TXE-ON/96/ 
579 (JOLC(J 30-5961 

	

his,.L,.oC 	.iUiesses 	. •• 

AssU. 	Emplayment OffIcer, DiaL. Employment ExcIiahe p 
Turn. 	 . 	 . 	. 

Under Sub Rule (2) oC ItUle,14 of CCS(CCA) Rules 1965, I 
was apo] ntei by the 	POs, SiIIllongas 1

,he 1.0,j to inquire into 
th 	charges framed aglrisL Shri. Naiiinood Alam vide his memo No. 
132-29 dated 21-5-98. 1 have since completed the Inquiry and on 
the. basis of the documetitary add ordl evidences adduod be Core inc 
prepared by inquiry repoi- t; as i:'dr 

,. 
( 	

..• 	 . 	''i'? 	' 
2; 0• 	Pnrti,cipntj.oii by the charged official iii 	the 	InqbLry'', 
and' Dc fetice Ass istatice avni, ).able to him. , 

• ., 	I' . 214'."'. 	The CO attended the henriri Ion 21-6-90 	3-5-88,  
25-U,-98, 	9-9-98, 9-10-98. lie did not ,attend hearing on 	22-9-98. 
Itewas asaisted by Sun 	13.L, Yadav1 ,IPQ(uu) , C.O. , 	Slii1lorg 
Dc fetuc ,'AssjLtnL Llirc,tigliou t the • iiiqu try 	rocecdjn 	except on' 24- • 	6-98'.ai,cI.'22-5-J3. 

!.. 	 . 	 . 	. 	• 	., 

3.0 	 Article of clint-ge and substaflce of 1puLnt1on of mis - 
conduct or misbchnv ion r .. 

3.1 	The foiioiiing article of. charge was frarnh against Nd. 
Hahinood Alam. 

•4 	I 

if 

Articip-- I . 	Nd. Hnhmood Main PA, Nongpoii SO . suhini Ltéd 
.E. E. Card No. 270/81] al oiigwl Lii his appi Icittlon for the pot of 	PA 
which was rrr I vd by the SSi'Os on 3-6-96. kinder SSPOs , 	Sb Illong 

2 
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'ae.ter No 	lIt /lt 	LL/!JG (in Led 21 - 4 - 91 t  Ass tt. 1mp1oymcri I. 	Of Cicer, 
l)jt. lt,loyn,q'iiL Jxr.liltttic. , Tur-ri wns n ddr (! ssc( I 'itid ltc'gn . Cnrii 	No 
270/80 of Id. 	t'iln',onrl Al rim %4'1s s eiit to him. Under )eLl.er No, '('XE- 
? 

(vs )/94/O,'O 	rlsited 9-5-97 , the Asstt . Einp] oyment Of C Icci' , 	 Turn 
• 	tiniated 	that the tinme a iid lc gti 	No . Nd . Nrihmood A I am 	Was 	no L 
ffound in h1 of Ci rn record rent:er and actual hioi(lr:r of the q  ':'.id 
Employineti t" Exc:(,sine J den Li ty Card was Shri Gdbjnda Ch . Rundu and 
his candidature was cancelled on 4-8-91 due to non renewal a n d 
the said E/E :Liietitity Card b.l.onged to the NWi-Hntriculate group. 
The reply of the A!(:t. rin p Inyment Officer, Turn shows that the 
E/E Card which was sul,ruj I ted by lid Hahinooci Alam was not nc tunl.iy 
Issued by the E/E, Turn to hhm and the .qrtld officini w nS  o 
aware of II;. By the above inenti oiied act Nd. Nahrnood Alnin v iomat;êd 
the provisionS o r flute  of CC$(ConrJuct) Rules, 1964 

3.2 	According to the rthlement of misconduct or inisbehnv- 
lour above men 1; 1 oned chin rge wan repen ted w I thi the add J. Lion that 
Nd. Mahniood Ainin had no valid Employment bxchnge Card & thereby violated the provisions of rules ris mentioned, in the pre-para. 

U, 

1.0 	Casc of the I) Lnc I p1 i nary Authority 

Nd. 	tinhniood AJ,am while submitted application 	for Lh  e. post of P.A. 	vi,dc his application dated NIl, as exhi,bjtecj as EXS- 

	

1, submItted Turn i/E ldnth Ly Card No.270/flU an exliI.hitd 	under 
received by time SSPOs, Shmillong on 3-6-96. On 
application lid. Alam was appointed as PA but on 
ssLi. Employment Officer, Turn vjJc letter No. 
riated 9-5-7 (EXS-4 

) reported that time name of 
'eglst;ered in his office and the Regn . No used 
Lii the mmntine of o n e Slit -i Cobimida Cii, Kunc]ii wImoe 
ance I, led on 4-8-91 due to non- renewal • The NCO 
to a Ilmmnkli led' and non - matrjcuj ale cn,idj,dat;e 

imi Lied a flse employment Regn. Card claiming 
l F. Time deposjtjo,, or  SW-i and other exiì ibi ted 

;hps time charges against Nd. Nahmoocj Altitn beyond 
nid thereby violated the irov1nIonq of aforesaid 

ieim brief submitted by ti le  P.O. on 17-10-90., Lh 
i t Lime CO cltd not boldly till date he hd regn1 
mid riot produce or denintid any nddJ. . document 	in 
'roof of regn. , could miot produce any defence 

	

iii ron tnt.I on w i th : the SW-i durIng the 	i migmi I. ry 
nLtnd hearing at Turn to avoid confrontation 
1'O also pointed out that the SW-i iii I,er. depo- 

	

-9-90 stated ihnt time imam of the CO Wn Iq 	never 
lime Identity Card and Regn . No. used by me  

	

fininc of Simr-j Gobjncjrm Cli. 'i(utmcjtj who ims 	under n'sid tn 0 - 91, the Identity Card wn issued on mere wan no provj1n of nffix1ngp110Logp(15 of .. .:hie IdniiLy Card, the minnie of (iobhmdn Ch.. Kmmndii wcmg 	erased and lmnniC of CO was stibstitutJ on the 	lclenl..3 ty 	Card amid 	SW-i comm Fl rmc'(l l.hie 00(1mfl,1i is cxli ibI ted as EXU- 
, EXS - I , 	 (.he CO did not deny that lie ul time Identity card or oLhm 's. 

3 

•, 

t 

EX8 - 2 whIch were 
-the ba s iS, of that 
'verification time 

lid. Alani was imot 
by Nd. Alam wa s  
candidature' was 
No1 wn al j,r,tr 
Thus lid. Alani sn 
the saitie for iij,ti 

documents entai)ii 
reasonable doubt: 
rules. In thin wi-I 
P0 pointed out: iii 
with time E/i, co 

, support of hmJ 
wLtrmess, avoided 
CO and DA did no 
with' the SW- I , Tim 

• sitioti ' dated 22 
registered at E/E 
the CO were in I 

• 

	

	Hatric amid card 
'l-e-en and tiiti t. 

• 	time Ciidiln(i' 
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 In 	
ICtlr.:a the Cu (IeI'I'ln(I the cIlnrg s  anti 	In Lcd on 	¶J - 

 

( 10-9 	ilini 	Lh 	 of ct,,-J idnt 	fu rjshj 	by 	th 	PW-j sipport of her d?pOqL:Q,1 dnLd 
22-9-98 

sIiQil1(J not be Included us no 	1. sI;ed Jocal,pent. 	
The 00 submItted hi5 oppJicJ0 	for 

the po L . C PA to the E/I, Tn ni it tid 	/E a 'nso red hi a nipi .t caLl au 
through l.hj 	lel.l;ei (hued 	0 --JU to Lh 	Sspo5, Shi.J.JOIig and the 
Co 	

Is not; coIi(:•t(I "howl. I.he recot'ds nunhj1Ln1Ild by the  the 	mailer 	
amid he is also riot corice.ied whet;hi. 	uinrii 	Wfl 

IflCluded in th 	I lat of cahiti Lila lea or not by Lh 	t/E. tf the nuiie 
of l} 	

CO was lint iuic1ud Iii LI 	list of CflIhj(Jat- ea (as ned in th de1051j0 of SW-I.) It 
was  the lAPse on the part of the PW-1 as tI 	

ajipli 'lion who duly accepted and consider-cd 
	by 

the SSpO5, 	ShJj long. 	Th 	c- hoc nen 	exhilbi ted 	na 	EXS-2 	wn 
submi tied by th CU, it 

procesqed/scrutij I at different Stge by the SSp05, Slij iloug but no, objection was rnised on that docum, The CO 5tIIni 
ttd the Identity Card belonged to him and 

he is not concerned about Lh positjo men I loned by the PW- 1 in 
her deposjtj0 If Lite said Jdeni ty Card was not founI in order 

• the PW- 1 would not forward and recophnnenid 'the uppi i cat ion of • the CO and PW-1 forwar(le(J the OPpLicahjon of 
th CO after satisryj11g the valid! ly of ilte Identity CSr(l of the CO, The CO also Pointed 

Out that the i'W-j forw-cJecI ilie P1'l1caliOl) of the CO to th 
S8P03, ShIJl011 a fler soil sfy tmig the valIdity of II' lYE 

Card and afterwards rnhspd qucst-J01 on th vj IcU l:y of Ih identity card and 	due to such sli hIii ng 	( uten 11(5 of Ihie I'W-j 	her 	ciep 	Ltlo 
is- not dependabJ 	Iii the l'erjpf the CO poj 

	out that; 	I'Qli- 
ring 	the appljca 0 	by th 	E/l i 	one of tileh)re -coiu c l I tion 	of 
Ihie 	 tlllpll 	The 	

of tJi 	PA Was received 	through 
the 	PW-i 	and no obj 	lioni 	raised by her 	whtjJ 	forwaL-(ljulg/ SPonsoring the •Pplica(-j011 of ih Co. The CO enrol led 

11 1r,uinme to 
the 	/E, Tuij-n 

auil got. the Uep,n * Card bearing No. 
270/flI3 * 	The 	Co 

also Pojfliedj out that; h 	not; giVt 	any chnriç 	to defeni 	the cnse whieti PW_i wn cn[Jcj anti also 'nude objecj0 regn-hjmig fix-ing venue of hearing at Tur n  on 2
2-9-98, hl also POlie( out: that the actual hIoJd,' of Card No. 270/08 

Slur! Gobi hum Ch. as Stated by the PI- t wa hot; mc) 
ided In the list of WI Lti55 	ol: 

called - for CXnuutffltj0ii 	
in concliuslo,1 this CO derijeti the 	charge s  

amid told Ihia I; thp chin rgr a n
- 	Un an I e5 	a mid shio I d be (1 1o1)l)ed 

/ 

nt'd nssrss,,,,,of 

'Jhc llnnen I i,s(; 	the 	CO 	wq 	thtiI 	h 
Card 	No. 2 7 0/80 	a I o:tgw I Lb wa s(lbtnjt 

	

app Li cat ion 	for not 	ne lun). 1 y 	I 	
1. 	Turn of 	1 	and 	

Lilt,1. 
ih 	post of PA 

E/I
wh i cli to il'e 	sal ii 	ilcgn * 	Card 	belonged I(Udu 	and 	his 	Cflh ) ( I((j 

hi in 	and 
to 	Sun 

h 	w s 
nrc 	cnhlceljed 	on renewal 	and 	Id v;i E 	 i 

Gobj ncla 
due 

Ch. 
no 	Ihn #. .* to I101i - 	

irouj 
"pprt. of tho r.hfl,.F,O 	I;lie 	

Aioi jt 

	

suI,rnt lied 	j 	
exJj h t(I 	EXS-J to EXS-4 . 	There 	wn 

	

wi trie 	as • mp ; t 	ii 	 iv 	r ih 	din rites co I. ( PW- 

I k 



, ;,I  ~, ~- 

• 	 'Uhe th,et'ifleIl(. 't* 	xh 
 i 
jul Ld fll 	 1hQW 	t.I)flI. 	L 	Cfl1' 

' 	 the pliol,orrniih rf I.ht 	C() nwl liIn nI1i1,%Li1re 	iii (Thi •C 	liP 110.
r.  

10/flfl 	IrtLcI 4-.fl-1l 	niid iinu 	of E/I 	r 	LcI is 'Iltra. 	rim 

document 	exit iiii ted n 	EX-2 shows that dt.e o r rej ,  irLrn1-,joT1 	WflS 

,iori 	ni 	 nxI. 	int.r 	of 	r''1 	iIi 	 4-fl- 	fltd 

wl 	iittik I I I 	fild 	1 I. 	Citrn 	(he 	iIIIptf'i'" ( 	r 	II"it It'II' 

of the (O, ,hd MC() 	X02 .01. The document exiilbi ted as 	itXS 

sows 	(hat tii 	t.ity r.:trd ns 	xIijhl Le d as 	 a EXS2 ws sent 
h 	 j,Ieit 

	to 

Lime 	/E, Turn on 24-4 - ? 7  for tiecessary rrOr(I 	ie 	doC' 	 as 

exhibited as Ex-4 	ns relsm rding questioned va]. Id I ty of time 	E/E 

Card. 

	

In the cicpo5I.iOti (lOted 22--9U time PW-i said that 	Llic 

nallie 	of the CO was never mg I ste red in Lime l/E Tura, 	conf i. rtfle(l 

genuiIleness of the docitinnimt (Exd-1 )
—Cn

tiot' 	f r wimTThT1_ IT111Ti 	stoJ_' 	
diAL. was Tol; fOrm4ar- 

rt the C/J ., 1.....jj,.ti fl J 	(hr i d( ut I( 	Itt 

i•7'O7 (IXS-2) e1011r1,nd to Shri ,('ovlimclr. Cii. Kundu of Fuibn.t'). 

who WflS UIISkI 1 Jed iitid uiider tnrit;r&c, the card lapsed in Aug )l c3IIC 

to riou-retle'4flJ. and there was nip va ; odotit pf the oni it card it ftC 1' 

Aug'91, the card was i,tid on 4-888 and then there was no system 

of affixing p)iot.ogrtlPh' on (lie Identity Card, Llmc name of COV im , 3t 

Cli. 	Ku,idtt was erased niI name of CO was writteti cii t.he 	identitY 
bin 

cad , 	 co I i iid 	gnu' I nes o I EXS- 4 . 	 also 	oti 
r 	n 	n 	 n"a 

	(;tncI 

list; of 24 cauudi chutes al nnjw 1 Lii lii 	depoi tion. in the 1 1t 	jiIiC 

1-1-171 	 - __________ 
iii deletice (lie' co denied nil the charges . On his beiti') I 

the docutnetit as exhii hi ipri as EXD-1 was suhnt tted .3ii that document. 

it vi rks mctiii PI1C'l thaI; 23 spil Icat louis were forwarded by tlmc !l 

Exchange on 30--90 and there was remark oti tillit deocuiflent. Liii' t 

24 appilenLi otis were rece I ved. In defence Lhe CO 5LnLed that he 

subied app). ftt; nioti to the F/E Tura and E/E 'Itra sponsored his 
m tt 

 

application vi de EXD-1 to the SSPOs Shillouig. After receipt of 

applicatiot' it was processed by the SSPOs.NO objection was raised 

by the PW-i while forwarding h1 applicLi0flt if tle identity 
card 

Was not; ftttc1 iii order 1  the PW - i would hot; had forwarded and 

reco'ntnetmded 	the 	app I. Icat; loti of the CO. l'hie PW - 1 	forwarded 	LhmQ 

application 	of 	ttm 	CO alter sntifYIhmt 	the 	va) Idity 	of 	time. 

Identity 	Card 	l thin CO. Whim 	nCrUt1iir,it1I the 	nppicrttiflti 	of 

the GO, ho ohm,jec(. I on was rn i sed by the SSI 1 OS. The alleged 	hioi.ticr 

of the said Ientity Card as also not c alied/it1Cited 
d 	 w  

Wimi IC 	COhl(IItc(.I tnt the inquiry and after 	 Ili tiff, 	(hn 

docutilelitS iI1fl(tC(I, follow I fl( 	1lent pOintS came to light 	which 

are required to be d iscitosed here. 

c4) Only pernil Lied souz'ce of rece ipt of api" i.cation is E/ 

Exchange. Applicat;iOtlS are considered and ont;ert;niiied only if . IL 

is rece ived thirotghi E/E only. 
(YE forwa rds thifl npj;l ications after snti fying the eJ. I-

gibility of the candidates. 

J c) 	As per ipos I (.iori of 1' 14  1, 24 Nos • of oppi i cittiotma WC ['C 

forwarded hut. why irtiit.iOt1 of 23 cmos. of N'pi Icatlolia was nindo i It 

the letter IXh)-1 and tThy I jsi of cnihidiii.e lqns not sent 0)Otl(W1I 

t'.ptl i cutiotms. 

L 

'4 
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S 	
The app) J.cat.J on of l.lie CO t1o9 eli lertained and 	cons ide- 

red which inenlis that, the appUcatlon mUst had received through 
the au Lho.rjsecj source I. e. T/C. If it was' rece'ed 	through . the 
C/C, 	the cohcerned C/C must lstul scrutItiied the ci igibility of 

• 	 the CO and no adv.er 	t-mrrlc wnn made b,' the C/C while forwarding • 	
the 	eppi icttioii, 	wliJ Ic ac Nil it, La lug I 	'appl icd.tloti 	through 	3 
stages 	.n the 0/0 SSPQa, Sisi J.J ong Ilte validity, of 	the 	Identity 
Card was iiot; 9'Ienh.lotletJ at any Jeel eveU by the V.1'. C. also • The S 	
matters 'netit..Ltn'd ctl (c) above how 	the system of working 	at 

f. 	 E/E, Tura. \/ 	 S 

In ihi s case the vi in 1 wI tnes, was pw-I , on whose depo-
sition the engtiJ ry could 1)n r.oncludetj, 13I system of working at 
C/C. Tura while forwarditig the ni'plcntjos,s also not found upto 
the level of nnl.jsrsjctjo,,. IL remained un-answered beyond  any 
doubt whietln'r ncita I Jy the applicutioti of the CO was rece ived 
through the C/C, Tura or not, whether the identity card actually 

S 	 belonged 	to Slit-i Coy I ntis Cli. Jinntiu as his name was not 	included 
as wi tnes. 

The above posl lion nntl the points made by the CO point- 
S. 	

ing èome lapses In t-ecrui t.meni process created a bit barrIer in 
• 	 reaching a defjrijte cohclnsjc,t,. 

• 	 If 	the chnt'p,5 :tgnitist the CO 	is 	sync ronised 	the 
inquiry will be focussed on the point on the validity of the 
Identity Card as exhibited, as EXS-2. This document shows that the 
card was issued osi 4'-8-88 and its renewal was due on 4-8-91 it 
was not renewed on 4-8-91 or any subsequent date. So the card as 
exhibited as EXS-2 has no validity after 4-8-91. Sihce the CO 
submitted the said Identity card ih sUpport ofhis eligibility, 
the.conditioji of valid registration In the.E/Ei4as not fulfilled. 

• But this 	In-eliglt,lljly was over-looked by the 0,P.C. 	while 
• 	 making selection. The P11-i in 	 n her depositio 	dated 22-9-98 

- mentioned that the name of lid. Nnhtnood A1,n was hever registered - 
in C/C, Tutu and she also confirmed genUineness of the doculneift.s 
as exhibited as CXS-4 1  CXI)-). She nude the deposition on 'the 

V 	bnIs of the records of the C/c, Tul's., :1 , 1 1 a CO also could hot make I •  any proper de fetice against thus point. So it can be 	taken 'that 
• the hame of the CO wa sieve r teg Is Leted In hue C/C, Turn. The 

above position and d I sct'ss ion leads •  to the conclusion that • the 
Card No.270/88 (EXS-2) has no validity at the time of submislon 
of EXS-1 and CO's uuntne was sievr reg late ret) In the C/C, Turu and 
as such the CXS-2 wits riot I ssued iii the name or CO. 

7.0 	 rindl ns • 	
On 	hue b(isis of doctinierulury and oral evidence 	adduced 

in the case be lore me end its view of the reasons g iven above I 

11 	
lucid that the C/C Identity Card 14o.270/88 lapsed on 4-8-91 dUe to 
non renewal and the so Id Idesul I L Card wns hot issued by the /C 
Tura to Nd. Nohisitood Ajam. There lore, hhse charges levelled against 
the charged officer Is proved. 	 S 

• 	5, 	I 	 S 	 • 	
I; 
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r.  

• 	A copy of the enquiry report Wn fxnm Iorwnrded to the 
chnrged off1cj]. inr1er 1e:jr No.132-29 0W :  28-1-99for submintil.on 
of hSs representat:1on V tiny, against the 1.0's report WiIh 
a period of 15 days, the letter was sent under Shillong GPO 
fll.No.900 dtcl 29-1-99 to th home nthIrna of thm C.f). (hn hfo wntt 
atnent from (Ii.iy) hI.ch wno delivered to him on 3-2-99. But 
nothing tins been received from Md.M#AL9mp chrged officiel, in 
response, 
14. 	I have p,one through carefully the article of charge and 
the report of the 1.0, dId 1911-98 whretn, the 1.0. recorded 
his findings in unambiguous erna that the charges levelled 
against the official Vlz.11d. 11àhmood Alam is proved. A copy of the 
I.O.s report was sent to the C.O. which was ultimately delivered 
from Sakri 8.0. on 3-2--9, but the C.O. did riot submit any re-
presentation w1int so ever. 

ORDER 

Tnklng into consideration the nature of offknce u.nd° 1.ts 
gravity as also the report df the Inquiry offtcer 

I, ShrI.A.fl,iowmjk, Sr.Supdt.of Post Offices Meghalaya 
Division, Shillotig-793001, hereby award the penalty of Removal of 
Md.Mehmood Alas P.A. Shillong GPO (now on un-authorised absence) 
from service which shall not be a diø qualification for Xuthre 
&wploynlent Under the Covt. 

-gq(- , 
( A.R.l3howmik) 

Sr,Supdt,of• post Offices 
tieghalayn Divisiori 

Sb illoruz-79300 1. 

Copy to -. 
N,E,Cjrcle 

The Chief Postmaster General (Vig) Shillong w.r.t. C.Os 
mnemoNo,VIg_1/9/97_90 dtd 16-10-97. 
The Chief Postminster Ceneral (Staff) NE.Circle w.r.t. COO 
etter No.Staff/51-7/90 dtd7-9-90 

3 The Sr,Postmaster Shillong OPO. 	 - 

•
14. Md."ahmood Alem Vill'orlpatty I3PO-Uarpjti Nagar'Via_Sakri 
 Di.t-MdhubS. - 847239 (Bihar). 

C/fl file of Md,t1,A1. 
Fraud Br.Divl.offi ce ,shili ong ,. 
ASPOs(Ito) Divl.OffLce Shillong 

8-9. 0/C / bpare. 

Sr,SUpdt,of P 
Mep,lialoya Dj 

Shillong-793001 

94 
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To 	 - 
The Director Of Postal Services 
O/o the Chief Postmaster General 
N. E . Circle, Shillong —793001. 

(Through the Sr. Supdt. Of Pos Meghalaya Dii. Shillong) 

SUB Charges framed against Md. Mahmood Alam P/A Nongpoh (Now 
P/A Shillong GPO) under Rule-14 of CCS (CCA) Rules vide the 
Sr. Supdt. of Pos Shillong Menio No. 132-29 dated 23-04-98. 

Ref :- The Sr. Supdt. Of Pos Shiliong Memo No.132-29 dated 05-05-99. 

Respected Sir, 

With due respect, I beg to submit the followingxplaiiation in 

reference to the Sr Supdt Of Pos Shillong memo No:- 132-29 dated 05-05-09 

which was received by me on 15-05-99. 

That the article of charges which were brought against me are 
totally baseless and mala-flide with a motive behind. 

That it is pertinent to mention that I submitted my application for 
'the post of Postal Assistant in the postal department . Office of the Sr. Siipdl.. 
of Post Offices, Meghalaya Division, Shillong through Employment Exchange 
Tura . The Employment Exchange Turn sponsored my application to the Sr. 
Supdt. of Pos, Meghalava Division, Shullong throu gli their office letter dated 

30.05.96. The Sr .Supdt. of Pos, Shillong duly accepted my application and 
after l)cpartmentai test I was selected for the post of Posta' Assistant and 
after prescribed course of training I was posted as Posta' Assistant at 
Wilhiamnagar vide Sr. Supdt. of Pos, Mcghalaya Division, Shihlong i11cr 132-

inducting Training dated ShiUong 27.01 .97 . The Article of charge brought 

againSt me that I was not sponsored by the Turn Employment Exchange is 
totally bascicss and mala-fide. The charges brought against me are jiot due to 
my any lapse on my part and as such, I am not responsible for any lapse Ofl tile 

part of Employment Exchange Tura . There is no satisfactory explanation by 
the Employment Exchange Tur.a in this regard. In view of this matter it would 
be unfair to take action against me at this stage. 

KY Contd. Page. .2... 
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I 	.4. 	That my humble submission before your honour that Article of 

J 	charges brought against me are not sustainable in law as well as in fact. It will 
c. .. 	 ç,',. 	1 i1, flncrtnint take action aainsi tue at oe very uivaii uuu iiijiu 	 ....- 

this stage then there will be no other alternative remedy for me as such, I will be 
compelled to approach the Hon'ble Central Administrative Tribunal for seeking 
justice. 

It is therefore, respectfully prayed that your honour may 
be pleased to quash the entire proceeding of charges brought against me and 
the punishment awarded by Sr. Sut. of Pos , Shullong vide their memo no. 

B2-29 dated 05.05.99. 

Thanking you. 

Yours faithfully 

Dated 14.10.99 	
(Md. Mabmood Alam) 

Postal Assistant 
Shillong G.P.O. 

/ 
 V 
161ff 
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I) EPARTM ENL 0 F POSTS 
OFFiCE OF'1'l1E CIII EF' P0SFNIAS'l'ER GEN ERAL:N.E.CIRCLE:S111 LLONG 

Mcnio No. SEaIT/1 09-[\lisc/7/99 
	 I )a ted Slifilon g, the 31-1 -2000 

Cone through (lie :ipjl chited 14-10-99 of Shri Md Alani against the 

imposition of punishment of removal of,  Md. Mahuwod Alaiii, P.i., Shulloug GPO 

from service. SlirI Md, Mahinood Maw had appealed welL after the time period 
stipulated for appeal. however, he submitted an application dated 14-10-99 and in 
the apjiication he submitted that because he was sick flfl(l under ntc(liCal treatment, 

he could not prefer his appeal in time. Keeping these facts in view the appeal has 
been exiiitl after the time period stipulated for appeal. The case. is brief is as 

follow's  

2. 	Shri Md; Mahinood idam, S/() Md. Matiui' Ralimau subnii(ted 

application for appouttmnent as Postal Assistant under Meghalayn Division along. 

with Tura Employment Exchange Region Card No. 270/88 in the year 1996. 

3, 	Accordingly he was jwovisioflahly selected and a ppoiuted as PA under 
Meglialaya Division wider SSPOs office memo No. 132-induction '1 raining tInted 27- 

1-1997, on COliLpieti011 of theoretical and practical training course. 

Subsequently when Eniploymdnt Exchange Card No.270/88 was sent by 

SSPO office for verilicatioti, the Mstt. Employment Officer, Employment 
Exchange, Turn reported that the registration card No.270/88 was not iSSUed to Md. 
Mahimnod Alammi by the Ewpioynmeut Exdmaiige, Turn. Time card was allotted to, one 
Shri Govinda Cii. Kundu of I'ulbari and the sanie stood cancelled on 4-8-91. 

So (lie service of Md. Mahimmood Alnimi, PA was terumimia ted vide SSPOs 

Mento No. 132-29 dated 19-5-97. 'l]ie saiti terininatioli order was cancelled & t\Id. M. 
Alani was reinstated in service vide J)PS(IIQ) memo No. Vig-1/6/97-98 tInted 6-8-97. 

'i'Ime case was remitted to SSPOs OI1ICC for,dcjwvo trial vitte Chief,  PMG 

N.E. Circle mento No. Vg-1/9/97-98 dated 16-10-97 and charge sheet umukr Rule-14 

of CCS(CCA) Rules, 1965 was issued against Md. Mahmood Alam vkte SSPOs 

ohhice H1CJIL() No. 132-29 dated 23-4-98. 

Enquiry was conducted wider Rulc-14 of CCS(CCA) Rules, 1965 and 

the case was finalized with the pcm1ty of removal froni service of Md. Mahinood 
Maw vide SSPOs 0111cc memo no. 132-29 dated 5-5-99. 

ev. v 
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. 	In the appeal dated 14-10-99, the charged ollicial has mCUtiOJIC(! the 
' 	following points : 

-. 	
(1) 	.That the artjcic ol. charges wliick were lnought against 1dm were 

baseless, malalide and with a motive. 

• 	 (ii) 	The cmploynieiit exehalige, Fura sponsored his applica (iou to (lie 
SSPOs Mcghalaya 1)ivisioii through their office, letter dated 30-5-96. That the SSI 
Meghataya Division accepted his a pjihcatuoui and after (lepar(nLdntal test, he wuis 
selected, for the post of P.A., after prescribed. course of training. The articles of 
charges brought a gainst him tim I he was not sponsored by the District Employment 
Exchange is totally baseless and iitalafide. The charges brought against hiuL are not 
due to any lapse, on his part as such he was not responsible for auiy lapse on the part 

• 	of.  the Ewploynient Excliauige, I'ura. That there is no satisfactory expianatioui from 

• 	Employment Exdiauige, 'l'ura iii this regard. 

(iii) That the a nicks of cha rge.s brought a gainst Will are not sustaina tile by 
- 	law as well as iii fact. 

1 have carefully, scrutinized (lie appeal, the muemi of charges, (lie 
infl6iry report and oilier relevant. documents IIIItI my conuncuts are as follows 

The clia rge framed against Md. Malimood Alani was that lie had 
submitted Eniployment Exehiamige Card No.270/88 along with his application for Ilie 
post of V.A. The divisional office sent the registration card No.270/88 to cniploynieiit 
exchange which nitima led that (he mm ulmue and registration number of Md. Mahmnood 
jlain was not found hi their ollice megistratioui and that (lie actual holder ofthie said 
employment exchange c ard was of Sun Covinda Cli. Kundu and that his 
caudkla lure was cancelled on 4-8-91 (Inc to non-renewal. The said luiployuient 
Exchange Ca id helomig.s to nomi-nmuu tricuhi Ic group. The above chum rges that were 

• framed against Md. Mahmood Main have been supported by a list oldocumeuits as 
well as a list of witnesses as shown in Auuiexures III and IV of SSP Shillong memo 
No. 132-29 (Ia ted 23-4-98. 'thereFore, it cannot be said that lime cliii Iges levelled 

• 	against hjiumi are baseless and unalafide. 

The Inquiry Report has clearly brought out that Md. Mahmumood Alaumi 
submitted liisc employment exchange card along with his apphcatiou for the post of 
V.A. the registration card was issuc(l to an unskilled non-matriculate cumuudida te 
whm,kh Md Malnuond Alauim dauiuied for himself. It has beell brought out in the 
inquiry report that the cuuuploymuiemit exchange card was issued on 4-8-88 and its 

• 	•_' 



(- ' 

40 

I 
renewal was (Inc oir 4-8-91 it waS not rciicwed on 4-8-91 or oti any SubSequent (late. 
So the cai has no validity after 4-8-91. The Asstt. Employment Officer, Tura has in 

her depositwn 
I 

(latcd22-9-98 mentioned that the name of Md. Malunood Alam was 

IICVCL' registered ill CtupIO)'IIlCIIt exchange, 'lUi'i. She Iias tciitincd that (he i(lCIltit)' 

card in question No. 270/88 belonged to one Govmda Cli. Kundu, Fulbari who is tin-
skilled and his classification was non-matriculate and iii her tiepositioli she also Sanl 

that as per office rccoi'ds (his C. was not iSSUed to Md. Mahinood Alani. These 

facts clearly shows that the- charged official has submitted a false.. E/E Card amid he 

was i'cspoiisibie for this SUI)I1IISSiOJ1 of false LIE Card. The cluirgC(l ofhcial ciimnot 

get awn)' froni his resj)OUSlbihtY by tIii'owing blame at Employment Exchange., Tura 
especially in view of deposition of the Asstt. Employment Officer, Turn. 

(3) The chai'ge against Shri Md. Malunood Alani has been proved during 

inqUiry based upon oral & (
hocuiuermtary cvi(ience and therefore, it cannot be said 

(hat the charges 1)rought against Md. Mahmnood Alani are not sustainable in law as 

well as in fact. 

ORD ER 

Keeping in view the above comnicuts and facts of the case, I Slui Sanjay 
Shiiran, Director of Postal Sezwices, (IIQ), Shillong and the AppchIa(c Authority 

conti i'm the pen a I (y un posed upon Md. M ahniood Al am by Sr. Su perinlemuku t of 
Post Offices, Mcghalaya Division, Shuhlong vidc liii Meuio No. 132-29 (1 aled 5-5-99. 

/ 	
(SANJA' 511ARAN) 

1)iicctoi' of Postal Scrviccs(IIQ) 
N.E. Circle, Shillong 

& 

i\ J)pt'IlI Ic j\u II tori ty. 

The Sr. Supd I. l Post Offices, Shihiong. 

'l'hc. Sr. Postniaster, Shullong GPO. 
Md. Maluimod Ahun, \'iIl-Soripatty 131'0-N arpa Ii Na ga r via Sakri 
01st. Madhmubar!-847239. (i3ihnr). 
The A.S. P. (Vig), C.O., Shullong. 
The C. R. file of Md. Ma hum mod Al am. 
1'/F of Md. Mahutood Alamit. 

• Copy to - 
1) 

• 	2) 
 

 
 
 

1- 



/ 
] 

	
5> 	(P 

I 	I 	ic 

IN THE c 	TRATIV2 	IBIThAL •. 

GUWAHATI BENCH ::: GUWAHATI 

Cfo 
• NO. 284 OP_2000. 

MD. MA.HNOOD AIM 

- vs - 
UNION OF INDIA & OES. 

4RITTEN STATTM1NTS FOR AND ON BEHALP OF 

RESPONDENT NO • 1, 2, 3 & 4. 

I, Shri A .R . Bhowmik, Senior Super intendent 

of iPot Offices, Meghalaya Division, Shillong, do hereby 

solnthiy affirm state as follows : 

1. 	 That I am the Senior Superintendent of Post 

Offies, Meghalaya Division, Shillong and I have been impleaded 

parIty respondents No.4 in the instant O.A. I have received 

the cèpy of the aforesaid. O.A. gone through same and understood 

the cntents their of, as such I am competent to verify and 

fil 1;his written statement for my own behalf as well as for 

and on, behalf of respondents No • 1, 2 and 3. 

 

anyf 

0 .A 

herl 

which 

 

the 1  0 

That this answering respondents does nadmit 

il ots, allegation statements and everments made in the 

Save and except those have been specifically admitted 

rider in this written statement. Further this statement 

are not borne .L on records have been categorically denied. 

That before the traversing the parawise reply to 

this answering respondents beg to state a brief 

. 	 S.:. 	 . 	 .. 	 - 	 . 
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background of the appointment of applicant. 

4, 

Nd • Mahmood A lam Son of Nd. Nat iur Rahman, a 

permanent resident of Village Saripatti PoOe t  Narpatinagar, 

District, Madhubaril, Bihar, submitted app heat ion for appoint - 

ment as Postal Assistant under I"leghalaya Division in the year, 

1996. 

He was Provisionally selected as per Recruitment 

rules of Postal Asstt • and appointed as P.A • under Meghalaya 

Division under SSP/Shillong Memo No. B2 -Induction Training and 

f. 27.1.97, on completion of theoritical and practical training 

courses and was posted as P.A. 1illiam nagar 5.0. He joined 

as P.A. Wilhinm nagar so on 17.3.97. 

Subsequently in. compliance to the mandatory prac-

tice of Employment Exchanges, Tura Employment Exchange Regis- 

tration Card No. 270/88 submitted by Shri Nd. N. Alani alongwitb 

his application was sent to the Employment officer Tura with 

the in format ion that the can didate was absorbed in the Department. 

Th, reply the Employment Officer, Pura reported to this Office 

that the Card No. 270/88 was not issued to Md. Mamood Alan by 

the E/E, Thm. The card was ahloted to one Shri Govinda Oh. Kund 

of Fulbari and the same stood cance lied on 4.8.91. No registra - 

It ion in the name of Nd. Mahmood. Alan was found in the record 

register of the E/E Tura. 

Consequently, the services of Nd. Mabmood Alan 

s terminated vide this Office memo No. B2-29, dated 1 9.5.97. 

said termination order was kept in obeyanee vide D.P.S.(HQ ), 
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0/0 the Ohief P .N.G., Shillong memo no. Vigl /6/97-98 dated 

23.6.97 and Md. Nahmood Alam was order to join, as P.A. Jowai 

5.0. vide SSP/Shillong memo no. B2-29, 26.6.97 and accordingly 

he joined as P.A. Jowai 3.0. on 12.7.97. 

The D.P.. (HQ), 0/0 the Ohief P.M.G., Shillong 

cancelled the termination order dated 19.5.97 issued by this 

!Office vide memo no. Vig-1/6/97-98, dated 6.8.97 on finalisa-

t ion of appeal case of Nd • Mahmood A lani, and the period of 

termination of this service for the period from  19  .5.97 to 

t11.7.97 was treated as duty for all purpose. Subsequently, 

be was transferredi to Nongpoh S.C. vide this office memo 

No. B1-Bule-38/Tfr./III, dated 5.8.97. 

Nd. Mahmood Alam was transferred to 3hillong G.P.O. 

vide this Office Memo No. B2-29 9  dated 15.5.98 and joined as 

' .A. Shillong GPO on 14.9.98 • He was unauthorisedly absent 

from duty without any information w.e .f. 30.1 0.96. 

Again, the case was remitted to this office for 

denovo trial vide chief P.M.G., N.E • Circle, Memo No. Vig- 

/9/97 -98, dated 16.1 0.97 and the charge sheet under Rule -14 

CCS(cc), Rules, 1965 was issued against Md • Mahmood A lam 

tide thid office memo No. B2-29, dated 23.4.98. After observing 

all Depertmental formalities and extending all reasonable oppor-

tun it ie s to Nd • Maho od A lam, the case was fina used awarding 

the penalty of removal from service to Md. Mabmood Alam under 

his office Memo No. B2-29, dated 5.5.99. 

Contd........ 
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Md. Mahrnood Alarn preferred appeal to the DJ.S. (jr,) 

0/0 the Ghief P.M.G., N.E. Circle, Shillong on 14.10.99 against 

the Punishment order No. B2-29, dated 5.5.99. The punishment 

order was confirmed by the DPS(HQJ, 0/0 the Chief P.M.(., N.E. 

Circle, &iillong vide memo no. Staff/1/Hsc/7/99 dated 31.1.2000 

in, disposal of his appeal. 

48 	 That as regards the contents of paragraph 4.1 of 

the 0 . • this answering Respondents does not make any comments. 

5.. 	 That as regards the contents of paragraph 4 .2 of the 

0 .A • this answering Bespondents respectfully states that the 

name of Md. M. Alam was not sponsored by the Employment Exchange, 

Tura for recruitment to the post of Postal Asstt. There is no 

denial that the official was provisionally selected for the post 

of Postal Asstt, which was made possible by submission of false 

registration care of Employment Exchange, Tura as there is no 

provision of verification of genuineness of registration card 

before recruitment. This was revealed at a later stage when in 

compliance to the mandatory practice of Employment Exchanges, 

the registration card No. 27 0/88 submitted by Md. M. Alan was 

returned to the Asstt. Employment Officer, Pura with the infor-

niatiori that the applicant was selected for the post vide 

Shillong letter no. B1tRectt./96 dated 24.4.97. (copy enclosed 

as Annexure-1). The Asstt. Employment Officer, Tura informed id 

under ik his letter no. TXE -2(VS)/94/650 dated 9.5.97 that the 

name and registration no. of Md. M. Alan was not found in the 

office record and the actual holder of the E/E card No. 27 0/$8 

was Sliri Gobinda Chandra Kuridu of Pulbari • The candidature of 



of Shri G.C. Kundu was cancelled on 4.8.91 due to non-renewal 

and the said card belonged to the nonnatriculate group. 

It may be merit lone d that recruitment rules for the 

post of Postal Asstt • was amended vide D.G. (Posts) New Delhi 

letter no. 6 0-36/93 -SPB -1 dated 28.2 .95 wherein, it was inst-

ucted that applications will be ca.led mpam from the District 

Employment Exchaige to the extent of 5(five) times of the 

vacancies declared and merit list will be prepared as per guide-

lines contained therein 

A copy of letter no. 6 0-36/93-SPB -1 dated 28.2 .95 

is enclosed as Annexure -II. 

According to the procedure all the district mplóy-

ment Exchanges were addre esed to sponsor names of candidates 

for recruitment of Postal Asstt a. vide SSP/hiliorig letter no. 

B1/Bectt./96 dated 25.44196. 

A copy of letter dated 25.4.96 is annexed here-

with and marked as Arniexure -III. 

In response, Tu.ra employment Exchange forwarded 

the applications of 24 (twenty four ) candidates without list 

of candidates vide their letter no. TXf2 -0/95 -96/579 dated 3.5.960 

Copy of the letter dated 30.5.96 is annexed here- 

with and marked as Annexure -IV. 

That as regards the contents of paragraph 4.3 of 

the 0 .A • this answering Respondents does not make any comments. 

That as regards the contents of paragraph 4.4  of 

the 0 .A • this answering Respondents respectfully states that the 

appointment of Md. H. Alam as Postal Assistant, Meghalaya Division 

was terminated for submission of bogus documents to the authority 

as per guide lines contained in Govt. of India instruction no.2 
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below Rule-11 of 003 (OGA )mi1e- 1965. 

A copy of the e44e is annexed herewith and 

marked as Armexure -V. 

• 	That as regards the contents of paragraph 4 .5 of the 

• this answering Respondents respectfully states that the 

ermination order was kept in abeyance vide memo no • VIG1 161 

7-98, dated 23.6 .97 by Shri 1.E .Haque, Director of Postal 

ervices, 0/0 the Ohief Postmaster General, Shillong who was 

neidentally the own brother-in-law of Md. N. A lam. The order 

s passed before actual disposal of appeal on scrutiny of records. 

	

9. 	That as regards the contents of paragraph 4.6 of 

he 0 .A • this answering 1espondents does not make any comments. 

0.. 	That as regards the contents of paragraph 4.7 of the 

.A • this answering espondents respectl\illy states that the appeal 

iled by Md. N. Alam was decided by Shr N.E. Haque, Director 

f Posal Services, 0/0 the Ohief Postmaster General, Shillong who 

a the brother -in -law of Nd • N • A lam. 

1 • 	That as regards the contents of paragraph 4.8 of the 

• this answering Bespondents resoectfully states that the case 

as remitted for denove trial by Shri Zasanga, Ohief Postmaster 

eneral vide his order no. Vig. -1/9/97-98 dated 16.10.97. cons!-

ring gravity of the offence and circumstances of the case. 

That as regards the contents of paragraph 4.9 of the 

. this ans'ering respondents does not make any comments. 

That as regards the contents of paragraph 4.10 of the 

• this answering Bespondénts respectfully states that in corn-

lance to the order dtated in, para 4.8 for denove trial, discj- 

p4.1nary proceedings were instituted under Bule-14 of CCS(CCA) 

les-1965 vide SSP/SH memo no. B2-29 dated 23.4.98. 

	

1. 	That as regards the contents of paragraph 4.11 of 
14 

e 0.A. this answering Respondents respectfully states that the 
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Employment Exchange, Tura did not sponsor the name of Nd • N. A lam, Ii 

as discussed in earlier para. Rather it was reported by the 

Asstt. Employment Officer, Tura that the registration in the 

name of Md. N. Alam was not found in Employment Exchange record. 

The employment registration card no. 27 0/88 submitted alongwith 

the applicantion by Nd • M. Alam was found to be issued to one 

Shri Gohinda Ohandra Kundu which was subsequently cancelled due 

to non renewal on 4.8.91. 

The name of Nd • N • A lam was not spon sored by Employ - 

merit Exchange, Tu.ra vide his letter no. TXE -2(V$)194/dated 1.5.97 

and also corborated by the Asstt. Employment Officer in his depo- 
- - - 	 - 	 - 	 - 	 - 	 - 	 - 	 - - 

tion dated 22.9.98 1, the Asstt. Employment Officer, Tura clearly 

stated that the name of Md. N. Alam was never registered In Pura 

Exchange. He further confirmed that the list of 24 (twenty four) 

candidates sponsored by them was on record in their office though. 

the list was not sent to the Sr. Supdt. of Post Offices, Shillong 

alongwith the forwarding letter • However, the list did not contain 

the name of Nd. N. Alani. 

A copy of letter dated 9.5.97 and list of candidates 

are enclosed as Annexure -VI and VII respect lye ly. 

The Asstt. Employment Officer, Tura further deposed 

that the E/E registration card no. 27 0/88 was actually issued to 

' Shr i Gob in da Ohan dra Kundu, in the unskilled group for under 

IMartic Qualification • The registration was cancelled due to 

on enewal after 4.8.91 and there was no validity of the card 

fafter 4.8.91. It was further deposed that the E/E registration 

card under reference was issued during 1988, when there was no 

1system of affixing photograph of the candidate on the registra- 

ion card • But in this card, the photograph of Md • N • A lam was 
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affixed and the original name of Shri Gobinda Chandra ICundu 

Wa s erased and the name of Md • N • A lam was inserted in the 

said card. 

Thus it is 	clear that the FJ/E card under refere- 

rice was not genuine and the name of Nd. N. Alam was not sponsored 

by the Daployment Exchange, Tura as claimed by Nd • N • A lam. 

A copy of deposition dated 22.9.98 made by the Asstt. 

Employment Officei, Tura is enclosed as Anneure.VIII. 

That as regards the contents of paragraph 4.12 of the 

0.A. this answering Respondents does not make any corninerrts. 

That as regards the contents of Paragraph 4.13 of 

the 0 .A • this answering Respondents respectfully states that 

it is a fact that Md. N. Alam submitted an appeal dated 14.10.99 

against the order of his termination which was decided by Shri 

3. Sharan, DPS(H), 0/0 the Chief Postmaster General, Shillong 

and not be Shri H.E. Haque, the then DP3(H) . The appeal was 

Idecided confirming the punishment awarded by the disciplinary 

authority. 

That as regards the contents of paragraph 4.14 of 

the 0.A. this answering espondents respectfully states that the 

disciplinary authority extended all reasonable Opportunities for 

defending the ease to the charged official, Nd • N. Alarn. As per 

provision made in 1u1e-5 of 003 ( Temporary Service )miles-1965, 

the srng service of tempoary statz official can be terminated 

ny time without assigning any reason as such • But in the Instant 

ease all opportunities provided in the rule was extended to the 

emporary official Nd. N. Alam by insti -buting full fledged enquiry 
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under Rule-14 of CC(CCA)Ru1e-1965. Moreover, as per Govt. 

of India instruction 2 below RuleII Of CCS (CCA )Rules -1965, e 

Lthe services of temporary officials are liable to be termina-

ted who has produced a false In formation to secure appointment. 

A s the art ic le of charge s framed against Md • M .AAa rn 

mentioned about submission of Employment Exchange Registration 

crd No. 270/88 which actually did not belong to him and It does 

!not have any relevancy to the XYZ registers, the request of the 
il 
cbarged official and his defence assistant to produce XY2 regis- 

ters was rejected by the Enquiry Officer. 

The disciplinary authority did not pass any'ex - 

parte order. The enquiry was duly attended by the charged •  

official McI. M. Alam and his defence 4&sett. on 24.6.98, 3.8.98, 

4.8.98, 25.8.983,  0 9.9.98 and 9.1 0.98. as fixed by the enquiry 

bfficer. Copies of proceedings were also forwarded to the 

pharged official as provided in rule, by the Enquiry Officer. 

Copies of daily proceedings dated 12.6.98, 

1 	 24.6.98, 3.8.98, 4.8.98, 25.8.98, 22.9.98 and 

9.1 0.98 are enclosed as Annexure - IX  

	

18. 	 That as regards the contents of paragraph 4.15 

jf the O.A. this answering Respondents respectfully states that 

'he disciplinary Proceedings were conducted as per rule, observing 

'equired formalities and offerding reasonable opportunities to 

the charged official. 

	

9. 	 That as regards the contents of Paragraph 4.16 

df the 0 .A • this answering respondents respectfully states that 
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the disciplinary case was finalised keeping in view all doctv-

mentary evidences, enquiry report of the Enquiry officer and 

the provisions made in relevent rules. 

That as regards the contents of paragraph 4.17 

of the O.A. this answering Respondents respectfully states 

that it has already commented upon as above. 

That as regards the contents of paragraph 4.18 

of the 0.A. this answering Respondents respectfully states 

that it is not correct that the charges brought against the 

official i was not proved. The charge brought against the 

official stated that Nd. M. Alam submitted E/E card no. 2788 

along with his application for the post of P.A. Asstt. Employ-

merit IxabaAgar Officer, Tura intimated under his letter No. 

TI-2 (VS )/94/65 0, dated 9.5.97 that the name and registration 

number of Md. A. Alam was not found in his office record and 

actual holder of the card no. 270/88 was Shri Gobinda chandra-

Kundu and the candidature of $hri Kundu was cancelled due to 

non renewal of the card, ad the said card actually belonged 

to non-matric group. Md. N. Alam was aware of this and he 

willfully used the card by erasing the name of .0. Kundu 

and inserting his own name in the said card. This charge 

was proved beyond doubt in course of the enquiry with suppo±'t 

of documentary evidence. gap 

Copy of report submitted by the enquiry officer 

is enclosed as Annexure -I. 
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Nd. N. Alarn failed to establish that his name was actually 

registered in the E/E Tura and the said card actually 

belonged to him. 

22. 	That as regards the contents of paragraph 4.19 

o .1 the 0 .A • this an swer ing respect ft. ily State S that the 

I 	punishnient order was passed on basis of documentary evidences/ 

enquiry reports keeping in view the gravity of offence commi-

tted by Nd. N. Alam. 

• 23. 	That as regards the contents of paragraph 4.20 

of the 0 .A • this answering respondents respect ftlly states 

that the allegation is not correct • Nd. N. Alam could not 

produce any proof regarding alleged conspiracy against him 

or recruitment of interested person in his place. Bather 

it was established that he furnished fal.se Z information in 

the shape of bogus E/E registration to secure appointment 

and as such, his service not only liable to be terminated 

but also liable for prosecution without prejudice to his 

termiat ion. 

24. 	That as regards the contents of paragraph 4.21 

of the 0 .A • this answering Pespondent respectfully states that 

in view of facts and circumstances stated above, the appli-

cation filed by Md. N. Alam is liable to be dismissed. 

Veriflcation............. 
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VERIFICATION 

I, S h r i 

Senior Supdt. of Post Offices, Meghalaya Division, Shil1ong, 

being authorised do hereby solemnly declare that the state 

ment made in this written statement are true to my knowlede, 

,believe and information and I have not suppressed any materi—.. 

a]. fact. 

And I sign this verification on this 	day 

of March, 2001. 

D eale n t 

(A. R.Bbok) 
sr,SupdtotPo4cmoe* 

Mega3ya 1Th!Wo2* 
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PjST OFF1 	OF TIlE Ot1 EF POST1\ST11. 

( 

To 

1.-? 	lIw 
3 	Nib SSPu3, Sjl• i- 	

me S•lts/Agatja/Jmo;il/It/ 
1 3naor. 11e !Thriiqr,• flLJ, 

09  \t) 	\ No. S 1aff/76V .7/fll 

o 	

D 	iiLlng the 8-395. 
Subj 	lre 	

recruitment to the C?dre of Postal/ rtinq ss-  chandr. in the procedurG.' 

A pJi0  
SP-i dat 	

Copy 
of th Dtets letter No. 60-36/93_ ed 282 	on the above subject  with for yo 

is sent here- 
• 	 br iflIiatjr 	gujdrice and necessa 	action. 

The firf, pl)5 
of rerujtmen.t proces as men-

• 	tionod ir pr 	i) (a) (b) (c 	a rid (d) of the Dtet s letter shoud be cotpietpd by 36- 	Positively and shouI be 	
office by 

Uieni action as mt)tinlerl 	n 	2 (ij ) and 	may 
kindly be 

1N tiaEd and circle Vice iflfOed. 
• 

	

	 V(b proJ 	to hold tli wrItten exarnintjo by 
1st week of 

K nid 
next Post.' 	1y'ac 

:1 
r1o,led 	

receipt of the letter by 
I' 

s lJove. 	
( 	tu 

I)lrector Pot1 
tI.E 	 Services, 

.Circle, Shi11oriq I 

I ,  
I 	

•1j 
fl! 
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of Coii'mn±catonn 

1i.:vii 1. 	tre L, Ic'.; )ic11d_ - 1 
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. 

No. 6036,'93.sriT D i Le:  20th,. Feb. i 

To  ~jy 
	

I 
U %I4I% I//u 

Sub I, - 

All C1iJ.f )otmaters General, 

Al' PosLr:astors General, 

Director, Pota]. Staff College 
- Ghaziabad(U.p,) 

Controller, Foreign Mails, omay. 

Dircctor, Postal Life Insurance, Calcutta. 

Priflcipnl, Postal Training Centres. 

Direct recruitment t: the cadre of Postai,'Sor€ing 

1: 	di?- ectd b) refi: to this of2ice letter No. G049, 	 J 1; .d\2• 10.1 • 73 and letter ho, 60-52/90Sp_1 
tCc LJi 1 	 :hasuh1 cCt mentioned above 	Both these orders a 	:oi ino'I i. ito t d 	he 	c: Lou t iuiic.ted beioi for 

ln1ng dir:ct recruiLneuit to the cadre of Postal/Sotincj 
lCstts. 

1 	
The ear]Jer instructions for 	vcr1:i1ng. vacancies in the lea iucj i 1 C/5napers as well ai the orders that the cidid te 1uay be r'j stored :! Lb any of LI 10 efluplOiient e-Ch1anes in Lhs 	Li L 	ihj - 	Lh 	recr1ijj-)1ñt. tinit is locate.i are 	

mod:i.tio1, IL is now decinU thL the Divisina1 
F1eas \:ill ci1 for the applicatjon, 5 tiuuos the ru,uijer of 
vac,-tncjes fTron the Ditrjct flmployiirnt E::dhanr -ie. A tret 
date of on Ilojitli ffrou the d:iL off ino of th letter is 
to iC 1f±t by. ihjc]j the nanel fror.i 	emijloyent exchange iji] have to L;,e 	cejv 	TI 	Je Ler 1:o th D.jtrjct Em UiOynie'lL ! c 1 iawj wIll be Zunt: by Ie'j:. 	Post: with AD ud the e:rp 	t L ec) ;j'e /o'J 3d ti iso !r C(?('u; Le.1 to 

- 

 1 con t 
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encft the roo] y 	by P.ecjU.. Post oniy 	e .ndcr 	I 

be issued 'L -h-e 	o int c'>'chancfl 	
In cise no reS'Ot'iSe 

ireceived froi' 	iie emiio'T1nt C.:C' lflgC, aQVOrtiSeit ifl 

ti 'ic leo cU I pFii01T1c0 	
fled 	 J 

JLO 	dWL I T3 flI 	
fr 

eYChl(J dIlj fUrr purn0 	 rocedurO 	ead li d 

down in this 6Iicei 	rii. 60_49/72-SPB-I 1ated i0.1.73 

will be followed1 while inviting the applic.tiOflS through' 
the dvertsemenL, the anrlicntS would he :jkd to indicate 
in their aplicotiOfls that they have not applied for rei5- 

triton to onv o tiler employment exchange 4 The applicatiOS 

ecoived either from emiioiiment e:ch.ncje or in response to' 

open •dvej: Li ;emom L, o s the case rmmmb be, ,onld be a.rrEtflcJe 

in orc'Iej: of: merit, 	ner 	ra 2(1) (o) 	nd 
(c) t1:en to- 

cjethcr. 7L.h. is in suoerussion of this office order. !10 

G0_l27,;)-r!:;-:L/P L, daed 5.3.90. 

2 • 	The me Lhoc of sciec tinj the c idiTht e S will be 

folil.ows - 

(1) 	T\ mm?riL list o 	the c,n3:i.r Los will, be )rcm,ared on 

the basis of mrmrl:s obLincd by -them in aggrog.Le ofter 

cciicu I.e 	L C :-;e n in the mnemlncr .indicoted 	below. 'T1e 

aggregate will consist of 100 marks only. 

() the m'rs obLind by the candidatps in 1 2/ 
tT 	eanmina 	 c 	v c i , .4 	74, ig e. 

For P . 	JP 	 ThtT770% 

n )c ii 	1 71 2Mm c1 - cc, h 	'nukt ho FtWclLdCd 40% 

'S 

Cont€1; . ... 3/- 
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UUVLILMUT UP NLG!IA. 	 -..• --. 	 .1 DI3'J I U'! LMiL(Xf NEWT E .UUAUE, 	 DR 

1)1p 	IL I (II! LAiJUUIt 

No, iUUV/rL6/ 	7 	Vated 	mra the - aO. th  May I n 6, 

'1 0 

The jeniur up eriritondent of Po5t Office, 
egIiaIuya' 1)ivi5ion— 	I'illong.. 73 001. 

	

Ref: 	
Your Letter No B1/ilect/6, Dated Lihillong 14/5/n6 

	

ub 	 Forwarding of Application for the Post of Postal Assistant 

Jir, 

Fro 

ith reference to Your letter, and the subj ect cited above, 
1 have the honour to forard hcrejtli the app1icatjois . duly filled in 
f or the post of Postal Assistant for favour of your necessay. action. 

The (2111-ldidate Sponsored by thiS. Exchange may directly be 
called for Interview/i et etc. under intimation to ihi5 Exchange. 
Also the Jeiecte<j ca11djc[a -teJ may be communicated 

I 

tpox in due course to the Undersigned for our necessary record. 

b[o (—Ct.- 
2; 	 t) 

cu- 

I 	 U/& 

TOUrS faithfully, 

AS3i, ant Employment Officer, 
DiStrict Emrmpl oyment Exchange, 

'Ui A. 

Li 	 ZY  

/ 	 - 	 k,. 

/ 

9 



- 	

@- --. 	

flfl/ 	- 

RULE I l 	 C.C.S. (C.C.A.) RULES 	 .15 

(2) Ad ion n itiri st 'mpl oyees w ho are lii c r iou ml I neligi bk/u I1(jlJ all-I led for (heIr Irrlfiil i - euriri(nieti( —Iii (HI (I) above, ii was clarified that depart merit a! act ion can be taken against Government servant in respect 
of misconduct committed before his employment. In M.H.A., O.M. No. 
5/1/63-Ett. (D), dated 30-4-1965, Ministries/Departments were also 
requested to make use of the provision of 'WARNING' inserted in the 
Attesuatioll  Form for taking action against Government servant furnishing 
false information at the time of appointment. 

2. A question has now arisen as to whether a Government servant 
can be discharged from service where it is discovered later that the Govern-
rnent servant was not qualified or eligible for his initial recruitment in 
Scrvicc. The Suprenic Court in its judgment in the District Collector, Vizianagarani V. Al. iripura Sundari Devi [1990 (4) SLR 237 ] went into this issue and observed as under—. 

"It must further be realized by all concerned that when an adver -
tisement mentions a particular qualification and an appointment is 
made in disregard of the same, it is not a matter only between the 
appointing authority and the appointee concerned. The aggrieved are 
all Wose who had similar or better qualifications than the appointee 
or appointees but who had not applied for the post because they did 
not possess the qualific ,-ttions mentioned in the advertisement. It 
amounts toa Iraud on public to appoint a person with inferior quail,-
I icatios in such circumstances unless it is clearly state that the quali- 
ficat ions are rclaxablc. No court should be a party to the perpetua-
tiori of fraudulent practice." 

The matter has been examined in consultation with (he Ministry of 
Law and Justice and it has now been decided that wherever it is found that a (Jovrri II1CI1( servant, \Vho was not qualified or eligible in terms of 
the recruit rilenit rules, etc., for initial recruitmenit in service or had fur -
nishccl false information or produced a false certificate in order to secure 
appoiii(niiciit he should not be retained in scrvic. If he is a probationer 
or a temporary Government servant, he should be discharged or his service should be terminated If he has become permanent Government 
servant, an enquiry as prescribed in Rule 14 of CCS (CCA) Rules, 1965, 
may be held and if (lie charges are proved, the Government servant should 
be removed or dismissed from service. In no circumstances should any 
other penalty be imposed. 

• 	3. Such discharge,  terminatioll, removal 	or dismissal from service 
would, however, be without prejudice to the right of the Government to 
prosecitc such Government servants. 

GI., tk1it, of J'cr. & Trg., O.M. No. I 10I2/7/91psir (A), daicd rue 1901  May, 1993. 

S 
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UV:,1U! ,itiT OF lIEG! !)1,YA, 
O J I CL OF II IL. F,! thj C J U IPLOY! izr EYUGLs 

OF LilBOUP, 

	

\ 	
j /  S .  

i'o., TXt- 	 L)t. lur:, the 9th May, I 774. 

To 
e6en3orouperendentof Post Office, 

0,1 

PUef'- Your better No B1 f rectt96 	Ut, 25-4-96, 
• 91iRectt/96. 	Ut. 14-5-96. 	 •1 cud. 	 . . 

E,'cti97. 	lit. 24--97 	 •.. 	 •.• 

uUERIF,3 RELi.TIIG .O ,i, 	SiLLCTIu.; .3NU QPoI1i11wr C, 	1Uu 	,• .•. 
• 	 iLMi.j 10 T.a PCjjT OF POi'iL #SSlSTiNT. ,. 

S 	•• 

lt.h reference to the above, I 	to say thati this 	•. 
Ep1oyment E;:change has spon.rd 24-condidtes heving reuisith 
.cuaiifjcatjoi- as desired froii you, Vide- this Office letler  1 	TE-Ov/94.196/579, dt 30--96. And dspite the sponsoted list .  
'eur sidtioti t!fOUi1d to be illegal, for which the flderjed.w.hf ... 

from jour und as. be1ow 

The flame of the selected candidoth does not appears in  sponsored .1.1st vJ.de-LjI1s Uftice letter 	•flE-Ov/94-96757 	. 	
, 1Jt. 	30-5-9 ,..., 

2 4 The name and the Begistrctton No, of the SeIecte cn4d&'t;hes.41t :.. beeh found intha Office 'cord PUejjsthr. 
 

34 Infect 	the actual holc&r of th Inocn 	_çrd according t thin O:.ti.ce record Register ;as Shri. Gobirtda Ch Iamdu,. froth the 	•'. 	 fl..  

Hindu Couiinun.tty who got his reyjstratjon on I 49..[, bering the •RecJist..ratoI1 No. 270/8,whdse candidai -.ute has ai±éedy een  cnce11ed on 4-8-91 due to non Renewal. 	 I... , . •. 

	

4 a  The Undersjned wants Clarification es to how a candidate. .bu).d' 	: bedlled fot Inter-v1ew/1'st• whose candidature waS: not -spqnsorqds'. 

i.  Your selection proved to be iJ.leqal as the IndnLty Ctd tht 	. . been .nc1osed along with th intimation jct , 4 l'ybjong 	the ' noti-('Iatriculate group bcritig H.C.O. ilO. X210 m g  to your NOtificatjorVjde your letter 	ctt/a 	• 	. ' . 
I u€, 25-4-96 was 10+2 and $dve 4ualif jcatjon.  

•hhiie checking the entire fJ:ico recor1 P.egister, it has been round that, neither his n.nc in the list: Sponsored nor was, he 
ever registered in thi3 Enlp].oymcnit 1.xchanqe.  

7. Further, the identity Ccxrd that his br.rn enclosed has g't an • 	Eraser mark 3.. 4'.! 	 co) tlIQ' c-.h proves ihti the Oricilonol 	. . name i. s been eas'd nd the. name : f 'shrJ. ,Nd .t'Ioharnood Aiin has • been wr.t tten on .1. t. 	
• 

• 	

. 	 •.. 	 ' 	 fl 



/ 

€3. Itis also usUo)]( as 	ho the Origional identity Card 
has Caine under your posession. 

4. 

'I. 
The UndersJied therefore, 	4uest you to kindly fuish 

 necessary answer. at: an earliest date . -J].so the Selection should be irduuediatply c.ncej1p 	
- e h 

- - 	 ciucion SfloUId beld to 
provide Justice to the sponsored Candjdab as this selection proves 
to be fraud cas. Otherwfsç this deprnent will be forced io take 
serious action on it. 

- 

sours faithfully, 

.\ 
) 

Zitant Itiploymen Or icE, 
isjct Employment Exchange1 

TURA, 

Ne.. TXE-2(VS)/94/ 651-!7 	Dated 'I' ra the 9 th May 1997,, 
opy to:-. 

The tiirec br, 

pioyTien 	Ctafni 	Training • 	 Megiialaya S iliong -or S'Cern action on 

The D.irect6rp Genera] of Employment Exchanges 
New Dlhi ! - iinis[jy of Jaliir S;iram 	Bhavn 
Rafi J-1ag IJe; iJ. Ihi- 11 (OO 1 • for infor:iiation and 	* fleCessary action for  
Rule 	

violation of 	ployment Exchang . 

3 The 5sjt:i-it .upertfltet•idant of pnst Office 
Wst Gro Hills  

44 
The Assi•s; Uircthr, Divisional Employment 
Exchange SIlillong_ 1 for infati o n 5. Th 1 sitant: Employment Officer, Wil1iaaga-/ • 	 S. 	

ReSubelpara/ ?npatJ/ Nonqsin( Nongoh/ Jowai/ 
Shohra7 	for infcriiiatlori arid necessary action., 

	

ssjstant 	ymen Uficer, 
District Eutpioyment : :change, 

--I 



- 	
• 

-. 	 . 	
IQa Ass1tont, 

No. 439/96. 

 L. ;uk1 a 	My. Neon. 1(0. ('- 237/92. 
 zn1:. F3rainJul10 	Jantria. llecjn. No. W-250/92. 

4 . Strit. NaLnna 	Lj 	. Peg". 110 • W- 133/96. 

i) 	5.  hrl. DLabjnt:e 	ulia)-r.;il: i rt-y. No. 53/93. 

, 	6, 
17 

Shri. • Nonu uas Neon 110, 200191 .  

7. Srnt. Sej iRha 	11.. 	iciiin. I 	• - 87/95, 

. 
Sun. Lebashi5h. 	Cliakrabart:y. (10. 148/91. 

9. Srnt, Homip 	1,. 	Mar:4. pc- o; n No. W- 130/90. 

JO. ShrI. Stya Pada-cIikrihaj - •y. Ito. 110/94. 

• 	
1. Smt. 5e3.h 	aJ-i-iarak. Regn ho . W 	13 1/96. 

ro 12. Srnt. PUrnnjnIl,j-Shha. ln lb 	.W- 	32/96. 

•

13 . Shri., f -Inn 	] 	 D;u:, 11, 58191. 

• 	
14. Slnri. Saunnen 	Sarkar. :eJn Ito. 717/9 1. 

15. Shni. JJb0j.} 	Some. lecjn (to. 257/93. 

• 	r 	16. 1-Jhr 	• Ilenas 	Cla) rebarty. Noun (to. 67/93. 

fl7. Shr.i. Alok Paul. Neyn 110. 428/94. 

 SnuLL. RaIrLr,j. 	1. 	Sainsiva. Necjrn (Ic. W-23/95. 

 Smij. Falra_1satirna. Ner No • (I 	113/96. 

 Shrj. I-Iarjc 	Ne].ron 	Sanynun. 	Neon No.445/96. 

 Sintj. Chandrj; 	Oh. 	floinnin . Noon No • N- 114/96. 

I;.A22. ir- J. Prarneawar HalljN. Ne9n 110, 230/93. 

23. ShnI. Sateycindra Shaha. l 	
Necjn No. 4E3/96 

Slir.i 	. Jlaj a 	1Jn. }le9rn (to. 466/96. 

- 
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Prrrrrd i fir,  q nr 1 	l. i'p,i1nr 	nrin 

The proceedings were taken up by me in my room on 3-8-
98 	11 AN when the followings were present. 

Sht:i S. Chnkrabort;y, P.O. 

Nd. Mahmood Alam,. C.O. 

$ 

Shri 13.L. Yadav, D.A,. 

The P.0; , as directed, appeared with all the listed 
documents, which were offered for.inspection to the .O., and his 
defence assistant. The C.0. , and his D.A, , inspécted the listed 
documents and took the extracts therefrom. After inspection of 
the documents the C.0. ,admitted the documents as authentic except 
the documents mentioned as EXS-4 

The listed documents as handed over bythe P.O., were 
brought on records duly marking as shown, against each. 

Si. 	Particulars of documents 	 . 	- 	Exhibi,t No. 
No. 

Application for the post of PA submitted 	EXS-1 
by Nd. Nahmood Alam. 

Copy of Tura Employment Exchange identity 	EXS-2 
card No. 270/88, 

SSPOs, Shi].long letter No. B1/Rectt/96 	. 	EXS-3 
dated 24-4-97. 

Asstt. Employment Officer, Tura letter No. 	EXS4 
TXE-2(V5)/94/650 dated 9-5-97. 

- 	Today the C.0. , submitted an application for production 
of foi].owi ng documents. 	 . 

Copy of X, Y, Z register. 

Copy of the list of candidates sponsored by the EE/Tura 

As per proceeding dated 24-6-98, the C.O. , was asked to 
intimate the name of defence witness and additional documents 
required by 10-7-98 but he had, failed to do so and no Justified 
reason cou].d be produced by him for the delay .flence at this stage 
his request; for additional documents could not be entertained and 
hence rjec1;ed. 



Oti 1-fl-9 id. 11 AM nL th
Ccase.

ui the dpojtjo 	of I'W 	1I. I. be tikei nnd PM. , mny prese  

The proceediig has been adjourned•today at this stage. 

Sd/ - 	 Sd/- 	 Sd/- 	 Sd!- (Md. Mahmood A.1.am) (S 
. Ctiitkrahorty) 	(P. Chakraborty) 	(13. L. Yadav) C.O. 	 P.o. 	 1.0. 	

- D.A. 

No. ASP(DP)/4 	
Dated Shillong, the 3-8-98 

Copy to 

1) Shrj. Md, Mahmood Alam, P.A. 
, Nongpoh, 

• 	 2) Shrj S. Chakraborty, P.O., and SDIPOs, 	North Sub- Oiviion, Shi.11ong-3. 

S.S.p.o, Shi11ong 

4 ) S pare. 

~ el -9  92 

2 



TT\ 
Proceedings of 2nd reg lar h ari.ng 

The proceedi:ngs were taken up by me in my room on 4-8-98at 11 A?'1 in the presence or the followings. 

U Shri S. Ch:tkrahorty, P.O. 

b ) Nd. i'tahn,00] Alam , C .0. 

(c) Shri 13.L. Yadav, D.A. 

moved an application for the supply of copy of (1) X, Y, Z register and (2) copy of list of candidates spon- 
sored by the Employment Exchange, Tura and Intimated that if 
Copies of these documents are not given he will not appear in the hearing due to biasness of the 1,0. 9  on 3-8-98 the request for 
production of above documents was rejected by me on the ground 
that the C.O. , failed to submit requisition withIn the period 
agreed by him on 24-6-98 and no justified reason could be shown. 
Since the charges against the C.O. , is ai.legtng submission of ra EmpJ.oymeit Exchange Card No. 270/88 which was  not actually i.sted 	to the C.O. 	hy the Empi oyrnent Exchange, Tura, the docu 
ments sought at item ( I. ) was  found not relevant to this case and 
to his defence angle. However after further consderat.jon it was 
dej.ded to Supply a copy of the document listed at item (2) to 
the C.O. which was found relevant from his defence angle, Regar-
ding attendance by the C .0. , in the hearing, it depends on the 
C.O. to flppear or not to appear in the hearing. If the C.O. 
fails to appeai' in the hearing or does not appear wIllingly, the 
hearing will. be  done ex-parte. 

The PW- 1, the Asstt. Empioymet Officer, Tura did not 
attend hearing today and he did not submit any Information also in this regard. 

Copies of notice for attendance to the nekt hear- 
ing on 25-8-8 at ii AM at the same venue duly signed by me for PW-1 have been handed over to the P.O. 

The hearing is adjourned today at; this stage fixing ney.t; date of hearing on 25-8-98 at ii AM at the same venue. 

Sd/- 	 Sd/- 	 Sd!- 	 Sd!- (Nd. Nahinood A lam) (S. Chakraborty) 	(P. Chakraborty) 	(B. L. Yadav) C.O. 	 P.o. 	 1.0. 	 D.A. 
No. ASP(Dp)/4 	

Dated Shillong, the 4-8-98 
Copy to : - 

Shnj Nd, Nahmood Alam, P.A. , Nongpoh. 
Sun 	S. Chakrahortv, P.O., and SDIPos, 	North Sub- 
9vision, Shiilong-3, 

Shiliong. 
'1) Spare. 

2 



S I / - 
Nd . Hahmo od A .1 am 

0.0. 

No. A.SP(flp)/j 

Copy to - 

Sd/- 
(S. Ci1akrahor't - ) 

P.O. 

• Sd/- 
(P. Chakrnhort. 

- 	1.0. 

Dated Siniliong, the 25-8-98 

Sd!- 
(13. L. Yadav) 

D.A. 

.4---; 
,$r ._,_,___•_ 	4 	I 

- 	iii 	sit 	I I 

Pt ocedi rigs of 31(1 r egu) at i'eai rig 

	

'f'I 	tfl(r, i 	 pp I.:rlr,, rip hv m 	mv 	irroimi nm 21,-fl- 

	

AN 	ii I I' 	 ,' ni 	time lo I I owl ng 

	

(a.) 	Sir r I 	S. 	()i:r I tii un it v 	P. 0. 

(b) Nd. Nlalrmodd Ai am, C .0 

	

(V) 	Sim ri, 	It. I. 	Yfl(jav, 	I). A. 

.Sh ii IL I.. Yndnv , I)A rtiovp.J flit app] Icat ion for the supply of copy of x , Y, Z registr. On th i s matter dejsjbn of the 1.0., on 4-8-98 stand5 as  the said document found not relevant to the case. 

The P.O. , when asked prOduced copy of letter No.TXE-':, OV/ - 96/579 dated 3- -96 in which 'it is seen that flis€.Employmerit Exchange, 	
Tura ili.d not forwr(] any list of caridates sponsoi'ed bitt 	oir.1.v 	fo-rwa,-,ipd app] icat i otis 

. This documeiit was 	bougIit 	on recorrjs duly markerl as follows. 

Si. No 	Particulars of document 	
EXhibit No. 

Di sI: 
. l:mrIu,oyrinnt; E'ciinirge 

, Turn letter  No. IXE - Ov/ - 9(;/579 dated 30-5-96. 	
EXD-1 

A copy of END-i was given, to the 0.0., on 'his request. 
The P.O. told thn.d6cument as enLetniiied as ,  EXD- i was not fel.L relevant, to the case as bec,rrse the charges 'gainrsj; the C .0. 

, was aga ins I. the ermIpJOymrleri I; reg is tral ion number Used by 	the C.O., itsejf. 

The PW-i, The. Asstt;. Empios'niernt Officer, Tura did not at:tend hearing today &. he did not; submit any inforrnatjoflbwe.er
,  it was decided Lo 'sSue notice for attendanceo 

PWl to aLt:encl 'hearing on -9-98. Copies of notice 	
OnQe more 

 fo attendance duly Signed by nrc fo r Pt' - i were handed over to the P.0. 

The 	hearing 	is adjotireci date of 	 todR nex 	 v at this stae fixing t; 	 Inca ring on 9 - 9 - 98 at ti AN at the same venue, 

 
 

Shrh 
Shrj 

	

Nd. 	Nairmood 	Alam, 	P.A. 
, 

	

S. 	Ciraic labor-tv, 
NongpIr. 

W
I) . viSion, 

P .0. , 
	 and 	SDPos, 	North 	Sub- Sin ii I on - 3. 

~ r hv 	S.S.P.Q5, SImiI.i.omig.. - 

) 

1) 	5 par'e. 
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Pr. r:errIi nrs of I th regularen-ri.ng 

The, proceedings were taken up by me in my room on 9-9-
. 	'.98t 11 AN in the presence of the followings. 

• -r' 	\, 
- 	 (a) Shri. S. Chakraborty, P.O. 

, 

1'la'. Nlahmood Alam, C.. 0. 

Shri B.L. Yadav, D.A. 

The PW-i, the Asstt. Employment Officer, Tura did not 
attend hearing today. Under letter No. TXE-2/(VS)/94 dated 5-8-98 
Smti D.R. Marak, Asstt. Employment Officer, Tura intimated that 
she could not appear on 4-8-98 as she got the notice for appea-
rance on 4-8-98. Shri. K. Swain, Joint Director of EmplOyment and 
Craftsman Training, Shillong, Controllingofficer of. the PW-1, 
under letter No. DFT(N)VG-7/95/7227 dated 1-9-98 has intimated 
that the PW-1 is unable to come to Shillong as her daughter is 
ii). and hospi.La].jsed. The PW-J has requested to make enquiry at 
Fura si.nce all relevant papers of the case are available in her 
office. The PW-1 under her letter No.TXE-PT.2(VS)/97/937-38 dated 
1-9-98 has intimated that her daughter is ill for about a month 
and there i.s no one to look after them as her husbahd is also not 
there and she has difficulty .go to Shiliong and she is also 
ill. She requested to conduct hearing at Tura. 

She has also intimated in her letter 'as mentioned above 
that as per records and evidence to show there are many files and 
registers to produce as this is a serious case of 'fraud as Nd.. 
Nahmood Alam has somehow produced an already lapsed identity card 
of another person by erasing the original name (Shri Gobinda Ch. 
Kundu,Fulbari) who is an unskilled and his qualIfication is under' 
matric ihereas the qualification needed for Postal Assistant is 
P.U. passed or above. The 'P1 also intimated' in her letter men-
tioned above that she has no order to carry the connected files 
to Shi].long from her higher authority. In conclusIon she has 
requested to coridi.ict, enqtj ry at Tura considering the problems 
mentioned by her. 

Since the deposition of P11-1 i's found vital in this 
case for progress of further enquiry to find out the truth of the 
charges levelled against the Charged official or otherwise,it has 
been decided to held the next hearing at Tura.'Accordingiy notice 
for appearance to PW-i has been issued to' attend hearing on 22-9-
98 at 11. AN at Tui'a R.O. 

The hearing is adjourned at this stage today fixing the 
next date of hearing on 22-9-98 at 11 AN at Tura 11.0. 

- '' 	The D.A. , has put his objection on the venue of hearing 
on 22-9-98 i.e. , Tura and suggested that the PW-1 may attend 
hearing at ShiJ.iong alter her recovery from illness. 



As per I) I rer Ior to 1), 0. let. t.e i' No. 4-1 5/9R-VTG dated ..R 
0-98 Spec if IC I MS I. inc t. .i on regard ing Rule - 14 cases is that, tie 
luqu iry should be comple ted wi Lhi n 6 months and I .0. , to sNii t-
report wi thin this 1. ime frame. Since the case has not reachjd yet 
evidence level, on behalf of I)isc. authority, I find no justifici-.. 
Lion to lapse more time in agreeing to the suggestion made by the 
l).A. , as 17W-1 has communicated her id iiingness to gi.e evidence: 
at; Turn, Accord i iigl y I cannot, accept; the sigg 	Lion of the DA and 
venue of.' next; hear lug at. Turn stMnds as mentioned above. 

cp- 
(8.1.. Ydnv) 	(8(1. t1h1U(C)O(] Alani) 	(S .Chaknborty) 	(P.ChnkaborLy) 

D.A. 	. 	C.O. 	 P.O. 	 1.0. 

No. ASP(DP)/4 	 Dated Shillong, the 9-9-98 

Copy to :- 

1.) Shri Nd. Na)imood Al am, P. A. , Nongpoh 

2) Shri 	S. Chalcrabort;y,  , P.O. , and S1)IPOs, 	North 	Sub- 
1)ivis ion, Shi.1 I ong-3 

S.S. P. Os, Sh ii, long. The concerned offi.ci a.1 s 	may 
ki ndi.y he ret. I nvecl .1 n Lime to at',t?nd hearing at Tura 

4 ) The S. P.8 	Nongpoh 

5) The Chief P.8.0. (Staff), N.E. Circle, Shillong 	with. 
reference to C.O. letter No. Staff/51-7/90 dated 7 
9-98. Shri B.L. Yndav, IPO(DD)., C.O. , Shillong who 
is the D.A. , may kindly be relieved in time to 
attend hearing at Turn. 

(PiIcra.ort.')99( 
T.O. & ASP (Vig) 

0/0.C.P.t'l.O,, Shillong, 

I- 



Predjn 	of 	5th reguJarng 

The 	proc:erl I ugs 	were taken up by me at Tura on 	22-9-98 
t 	l 	AM in 	the 	presence 	of 	the followings. 

1 	(1 VShri 	S. 	Chinkrnhort;y, P.O. 
(2) Sint:i. 	1). ft. 	Harnic , 	PW-1 

Under letter dated 9-9-98 Md. Mabmood Alam, 0.0. L intimated that lie would not attend hearing at Tura on 22-9-98 and 
H on his be 'aif his D.A. , Shrj B.L. Yadav would attend - hearing. 

Shri 13.L. Yadav, D.A. , uhmjtLed his npplicatfôn dated 17-9-98 in 
the afternoon of.18-9-98 init'imnting that he was unable to attend 
hearing on 22-9-98 at Turn due to his daughter t  illness. In 
support he did not submit any medical certificate and he was 
hjmseJf not sick. Since Nd. Mrthmood Alam auLhorjed his D.A. , to 
attend hearing on 22-9-98 1  it was the duty of his D.A, , to attend 
the hearing and in support of his daughter's illness he also did 
not submit any medical certificate. On. 9-9-98 the DA. , put his 

• objection on the venue of hearing on 22-9-98 at Tura. I was also 
not convinced on the grounds mentioned by the D.A. in his appli-
cation dated 17-9-98 for not attending hearing on 22-9-98 at Tura 
and I wag also convinced that both the C.O. , and D.A. were trying 
to delay the proceeding without any justified reason. Both the CO 
and I)A were given rensonaijip opportunity to take part in the 
haring but both of them did not attend the hearing willingly 
without, ally jWti fied document S(ipported reason, Considering the 
above situation it was decided to hold enquiry ex-parte today as 
the evidence of  
importa 	 witness proposed to be examined today is of vital nce. 

Smtj D.R. Marak, Agstt, Employment Officer, Tura wa 
examined as SW-i and the deposition made by her was recorded. I 
saw the original records as mentioned in her deposition. 

The P.O. ,was asked to present the case on behalf of the 
Disciplinary authority, In presenting cae the P.O. , told that 
Nd. Nahirrood A I.nm, C .0. , wit I. Ic submit ted application fot the post 
of P.A. , vide hii app] icat Ion dated nil as exhibited as EXS-1 
submitted Turn Ernpjoyrnpn Exchange Identity Card having registra-
tion No.270/99 as exhibited under EXS-2 which were received by 
the SSpOs SIIiJiong on 3-6-96. On the basis of that application 
Nd. Alam was appointed as P.A., but on verifjcatjn the Asstt. 
Employment Officer, Turn vide letter No. TXE_2(VS) i /94_650 dated 
9-5-97 (EX$-1) reportp(I that the name of Nd. AJam was not regis-
tered fri his office arid the rogistration no. used by Nd. Alam was 
in the namp of one .91iri Gob inda Ch. Kundt, whog5 cañdjdaturë was 
caricejied on -8-91 de to non-renewal The NCO No.as alloted to a unsicjh1J arid nloni - lflfltnjcuia(p candidate, Thus Md A1am submitted a faice EmpIoy,,rr,t Ig I st.ratjnn Card claiming the nm for hImeJf Tire deposj t,jon, mnd 	by tIi 	SW-i on 22-9-98 and nil otirer enlisted 
documits n cxli ihi ted cnn-I her framed the charges against Nd. Alam beyond rensollahlo donut. lInt thifl 

nforesaid nijon Nd. Alam, 0.0. vjoIaterJ tire provjj0115 
of 3 ( I)(jjj) of CCS (Conduct) Ruleg,1964 arid dese rves 	cv crc pnrnrj shimenit 

r 
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f:v irncr' 	nfl 	hI I I 	i1 	the 	1)1 flC.1 	mary 	fill  

.ioec.I 	(opi O 	01 (itj)fli 	on 111,1(10 by th.e state wlLt1e5s iere 	enL 

.0 all coiice.riied  

The proceedin wii.i resuñie on 9-10-98 at 11 AM In te 

igilance Section of the 0/0 Chief postiiaster General, 	Shilldng 

r submission of written statement of defence by the 

Sd/- 	 Sd/- 
(S. C1iakrahrr'Ly) 	 (P. Cliakraborty) 

o. ASP( 1W) /4 	 Dated Shi ilon, the 22-9-98 

Copy to :- 

	

2) Slir:i. 	S. Chakrabortv , P.O. , and S1)1I'Os , 	North 	Sub- 
I)ivisioii , Siii Ilong-3 . 

L3-Y'l'lie S.S.P,Os, Shillong,for information and necessary 
tiC I. .i Ofl. 

The 	. 	c  

I'Iie Chief P.N.G. , N.E. Circle, Shiliong 	f o r 	favour 
of imiformat on and necessary action. 

(P. (2hakraborty 
J.O. & ASP (V.ig) 

ON C,P.H.U. , ShiI.1.ong. 

2 
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034,J1 ,  uinr )ieal,r 
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The proceeding,s were taken up by me ' 
	

V(c)on 91098'  LW 
at l30 Pi in the presence of the followings. 

'(1) Md. ilahrnood Alam, C.0. 
(2) Shri D.L. Yadav, D.A. 

The P.O. has submitted an application dated 410-98 
intimating that he would not at.tend the hearing today due to pre-
occupation of urgent nature of work and requested to conduct 
hearing today in his absence. Since the P.O. has no objection on 
the conduct of hearing today in his absence, the C.O., has been 
asked to submit his written statment of defence. The C.O., has• 
stated that he would give his oral statement which has been 
recorded as follows :- 

In defence the C.O. , stated that the list of candidates 
furnished by the PW-1 in support of his deposition should not be 
included because it is not the'ljsted document. Regarding delay-
irig the proceedings by the C.O., and his D.A., recorded in the 
proceeding dated 22-9-98, it is not true because the daughter of 
the DA was actually ailing since last year and now she is under-
going medical treatment ui -ider Dr. D.C. Choudhury and she suddenly 
got severe pain on 16th Sept evening due to this reason the DA 
was unable to leave her alone at Shillong and proceed to Tura for 
hearing. 

Since the C.O. , submitted his application for the post 
of PA to the Employment Exchange,l'ura and the Employment Exchange 
Tura sponsored his application through their letter dated 30-5-96 
to the SSP Shilloiig. The application of the C.O. , was received by 
the SSPOs, Shillong vide Employment Exchange Tura letter dated 
30-5-96 (EXD-1) and C.O.., is not concerned about the records 
maintained by the Employment Exchange in this matter and he is 
also not concerned whether his name was inc1ded in the list of 
candidates or not as it was the duty of the Employment Exchange. 
If the name of the C.O., was not included in the list of candida-
tes (as mentioned in the deposition of PW-i) though they 
forwarded his application which was duly accepted and considered 
by the SSPO5, Sliillong, it was the lapses on the part of PW-1 and 
not by the C.O. 

After 	receipt of the application by the 	SSPOs, 
Shillong, the same was processed by the SSPOs, ShiLlong alongwith 
other applications as per rule. The EXS-2 was submitted by the 
C.O. , alongwith his application. The application was scrutinised 
at differetit stages as per recruitment rules and no objection was 
raised on this document. The application was received though the 
PW-1 and no objection was also raised while forwarding the appli-
cation of the C.O. 'l'}ie C.O. , submitted the identity card belonged 
to him, he is not concerned about the position mentioned by the 
PW-1 in her depositiofl. If the identity card was not found in 
order, she would not had recommended and forwarded the 
application. While forwarding the application of the C.O. , the 

1 



PW-1 recommended his application after satisfying the validity of 
LIi 	ident;i.(.y card 'md tmrterwnr(is the PW-1 ral sed 	'iestion 	on LTh 
vai. id I Ly of the .i denti ty card. Such shil fLing statements of 
PW-i proves that. hiri (lepositlon is not dependable in considering 
the fate of the C .0. 

On the basis of the position mentioned above the 
charges levelled against the C.O., is found baseless and should 
be dropped. The C.O., did not violate the provision of rule 3(1) 
(iii) of the CCS (Conduct) Rules, 194. 

witness. The C.O. , did not desire to examine himself as defence 

No quesLion was also put by the 1.0., to the C.O. 

Evidence on behalf of' the C.O. , is closed. 

The P.O. , and C.O. , are required to submit their argu-
ments in writing, the P.O., is accordingly directed to submit his 
wrj(;ten brief so as to reach me before 20-10-98 by Registered 
post, lie will etdorse a copy of the brief to the C.O. , directly. 
'Ihe C,O. , will in turn submit his written brief so as ,  to reach me by Registered post before 5-11-98. 

The case is closed. 

Sd/- 	 Sd!- 	 Sd!- B.h. Yadav 	 (td.1ahirnood A.lam) 	 (P.Chakraborty) D.A. 	 C.O. 	 1.0. 

No. ASP(DP)/4 	
Dated Shillong, the 9-10-98 

Copy to :- 

Shri Hd. Mabmood Alam, P.A., Nongpoh. 

Shri 	S. ChmalcraborL', P.O., and SDIPOs, 	North Sub- l)IViio, Shillong-3, 

P.0s, Sb iliong , [or iiiformatjon and necessary ac Lion 

Th(- Chief. 	, N.E. Circle, Shillong 
of informaL.i.oll  and necessary action, 

Shri 13. [. Ya(1av, 
	Shiil.Iong. 

Spare. 

for favour 

Chakraborty) 
1.0. & ASP (Vig) 

0/0 C.P.l'f.G., SliiJ.iorig. 

2 
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The Sr. Supdt;. of P.Os, 
Meghaiaya Division, 
Sliilioiig. 

S  

No. ASP- )p/4 	 Dated SIii hong , the 19-1. 1-98 

Sub 	Departmental Inquiry under Rule-14 of CCS(cCA) Rules, 
1965 against Nd. Nahrood Alam, PA, Nongpoh SO now ' 
working as P.A. , Shillong GPO, 

Sir, 

I was appointed by the SSPOs, Shillong memo No. B2-29 
dated 21-5-98 as the Inquiring Authority to inquire into the 
charges framed against Nd, Mahmood Alam. I have since completed 
the inquiry and on the basis of the documentary and oral evidence 
adduced before me, prepared by Inquiry report, two copies of 
which are forwuded li.erewj iii for further necessary action by the 
competent authority. According to my findings the charges 
mentioned at para 7.0 of the report have been proved. 

2. 	The following records connected wi th the inquiry are 
also sent herewith, 

File No. Vol.1 consisting of 	pages proceedings )  
and—.. 	_--------pageani. correspondences, briefs. 

Fi].e No. Vol.11 consisting of all the exhibited docu-
ments as listed in the beginning of the Inquiry report, 

Receipt of this letter may kindly be acknowledged. 

Yours faiL r Lly, _- ç cI L? 
P Chakra orty) 
Inquiry officer & 

ASP(Vig) C.O., Shillong. 

3. 

- 

I 



inquiry Report 

the Departmentaj Enquiry held Against Md. Mahmood Alani, 
P.A., Noiigpoh S.O. 

Submitted by 
Inquiry Officer 
vide letter,  No. ASP/DP/4 
dated 19-11-98. 

List of Exhibited Documents 

EXS-1 Applicatjor for 	the post of PA submitted by Md. Mahmood 
Alam. 

EXS-2 Copy of Tura Employment Exchange Card No. 	270/88. 

EXS-3 SSPOs, Shillong 	lettex 	No. 	B1/Rectt/96 dated 24-4-97, 
EXS-4 Asstt, Employment 	Officer, 	TlJra 	letter No. TXE-2(US)/ 94/600 dated 	9-5-97. 

EXI)-i Dist. Employment 	Exchtnge, 	Tural 	letter No. TXE-ON/96/ 579 	dated 30-5-96. 

List of Witnesses 

SW-i Asstt. Employment 	Officer, 	Dist. 	Employment Exchange, l'ura 

1.1 	Under Sub Rule (2) of Rule 14 of CCS(CCA) Rules 1965, I 
was appointed by the SSPOs, Shillong as the 1.0.

1  to inquire into 
the charges framed against Shri Mahrnood Alam vide his memo No, B2-29 

dated 21-5-98, I have Since completed the Inquiry and on 
the basis of the documentary and oral evidences adduced before 

me prepared by Inquiry report as under :- 

2.0 	
Part; icipat ion by the charged official in 	thi  and Defence Assistance available to lii m 	

Inquiry 

20 	 The CO 1 ILt.efI(je(1 t.he t1eflitig on 21-0-98, 	-8-98, 1-8-98, 25 - 8-98 1 	9 - 9-98, 9-10-98. He did not attend hearing on 22-9-98. 
He was assisted by Shrj B.L. Yadav, IPO(DD), C.O., 	Shillong as 
Defence Assistant throughout the inquiry Proceeding except on 

24-6-98 and 22-9-98, 

3.0 	
Article of charge and substance of imputation of mis- 

conduct or misbehaviour.  

3.1 	
The following article of charge was framëh a g ainst Md. Mahmood Alajii 

Article-i. 	Md. Mahrnood Alam, PA, Nongpol) SO submitted E. E. Card No. 270/88 alorigwj tht hi s applicajo 
which was received by 	 for the POSt of PA 

	

the SSPQS on 3-0-96. tJmi(jer S.SPOs, 	Shi 1 long 



j( 	r 	Nu 	I 	/I?i 	I I /( 	iI,it nd 	?'l 	4 	J7 , 	I 	Impi OyIlI( nI 	OINcc'r, :. 	 - 	_. 	 .. 	 . 

- 	Di 	t . 	Emp]. oyinen L 	Exchange , 	Eu ra 	was 	add re SSC(I 	and 	Itegti 	Cnr(.I 	No 

270143 of Nd, 	t'Iahmood 	Aiaiii was 	sent 	to 	him. 	Under 	letter No. 	TXE- 

•2(VS)/91 4/650 	dated 	9-5-97, 	the Asstt 	Employment 	Officer, 	Tura 

intiined 	that the name and Regn. 	No. 	Nd. 	Mahmood Alam 	was 	not 

fou 	n nd 	i 	his office 	record 	register and ac Lual holder of 	the 	said 
Employmen:'..Exchiange 	Identity Card was Shri Gobinda Ch. 	Kundu 	and 

his 	candidature was cancelled on 4-8-91 due to non 	renewal 	and 
the said E/E Identity Card belonged to the Ndn-tlatriculate group. 
The 	reply of the Asstt. 	Employment Officer, 	Tura shows that 	the 

• 	E/E Card which was submitted by Nd. 	t'lahmood Alam was not actually 
issued 	by 	the E/E, 	Tura to him and the said official 	was 	p.lso 

aware of 	it. 	By 	the above mentioned act Nd. 	Hahmood Alum violated 
the 	provisions 	of 	Rule 	3(1)(iii) 	of CCS(Conduct) 	Rules, 	1964. 

	

3.2 	According to the statement of misconduct or misbehav- 
iour above mentioned charge was repeated with the addition that 
Nd . Nahiiiiood A lam had no va]. id EmpJ.oymen L Exchange Card & the reby 
violated the provi.si.oris of rules as mentioned in the pre-para. 

	

1.0 	Case of the Disciplinary Authority 

Nd. Nalintood Alam while submitted application for the 
post of P.A , vide his application dated NIL as exhibited as 
1, submitted Tura E/E Identity Card No.270/88 as exhibited under 
EXS-2 which were received by. the SSPOs, Shillong on 3-6-96. On 
the basis of that application Nd. Alum was appointed as PA but on 
yen f i.cat ion the Ass I; t . Employment Officer, Tura v ide letter No. 
TXE-2(VS)/94/650 dated 9-5-97 (EXS-4) reported that the name of 
Nd. Ala;ii was not registered in his office and the Regn. No. used 
by Nd. Alum was in the name of one Shr i Gobirida Cli. Kundu whose 
candidature was cancelled on 4-8-9 1 due to non-renewal. The NCO 
No. was alloted to a unskilled and non-matriculate candidate. 
Thus Nd. Alani submitted a false Employment Regn. Card claiming 
the same for himself. The deposition of SW-i and other exhibited 
documents establishes the charges against Nd.Nahmood Alum beyond 
reasonable doubt and thereby violated the provisions of aforesaid 
rules. In the written brief submitted by the P.O. on 17-10-98,the 
P0 pointed out that the CO did not boldly till date he had regn. 
w i t h the E/E, could not produce or demand any addl. document in 
support of his proof of regn. , could not produce any defence 
witness, avoided confrontation with the SW-i during the inquiry, 
CO and 1)A did not attend hearing at Tura to avoid confrontation 
with the SW-i. The P0 also pointed out that the SW-i in her depo- 
sition dated 22-9-98 stated that the name of the CO was never 
registered at E/E, Tura, the Identity Card and Regn. No. used by 
the CO were in the name of Shri Gohinda Gb. Kuridu who was under 
Matric and card lapsed in 8-91, the Identity Card was issued on 
4-8-88- and then there was no provision of affixinhiotographs of 
the candidate on the Identity Card, the name of Gobinda Cli. Kundu 
was erased and name of CO was substituted on the Identity Card 
and SW-i con firmed the documents exhibited as EXD-1, , EXS-4 , 	the 
CO did not deny that; he used the Identity card of others. 
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in defence the CO deuntid the charges and 	tt;ed on 	9 
that the list oC can'Jidntes furnished by the 1) W-1 in 

suppoj of her deposition dated 22-9-98 should not be included as 
it w not listed documnit. The CO submitted his application for 
Lire jos I; ,.,C PA to the E/E Tut-1.1  and E/E sponsored lii s application 
through their letter dated 30-5-96 to the SSPOs, Shrillong and the 
CO is not Concerned about; the records maintained by the E/E in 
the matter' and lie is also not concerned whether his name was 
included in the list of candidates or not by the E/E. If the name 
of the CO was not included in the list•• of candidates (as mentio-
ned in the (Jeposition of SW-i) it was the lapse on the part of 
the PW-1 as the application who duly accepted and considered by 
the SSPOs, Sliiliong. The document exhibited as EXS-2 was 
submitted by the CO, it was processed/scrutjnjsed at different 
stages by the SSPOs, Shillong but no objection was raised on that 
document. The CO submitted the Identity Card belonged to him and 
lie is not concerned about the position mentioned by the P14-1 in 
her deposition. If t;he said Identity Cardwas not found in ärder 
tire PW- 1 woul.d not fo rward and recommend 'the application of the 
CO and PW- 1 forwaj'(Je(j t.he appi icatjoni of the CO after satisfying 
the vali.diLy of the Identity Card of tIre CO, The CO also pointed 
out that the PW-1 forwarded the application of the CO to the 
SSPOs, Shillorig after satisfying the validity of the E/E Card and 
afterwards raised questions on the validity of the identity card 
and due to such shifting statements of the PWi, her deposition 
is not dependbJ . iii. Lire i)erjel the CO pointed out that Sponso-
ring the ai.p1j,catjoii by the E/E is one of tire. pre-condi Lion of 
the recrujtti,eit. The application of the PA was received through 
the PW-1 and no ol3jectj,on was raised by her while forwarding/ 
Sponsoring the applicatjon. of the CO. The CO enrolled his name to 
the E/E I  Tura and got the Regn. Card beaingNo.270/8, The CO 
also pointed out that he was not given any chance to defend the 
case,) when PW-1 was called and also made objection regarditg' fix-
ing venue of hearing, at Tura on 22-9-98. He also' pointed out that 
the actual holder of E/E Card No. 270/88 Shrj Gobindra Ch. Kundu 
as stated by the PW-i was trot included in the list of witness or 
called for exam inati on. In conclu sion the CO denied the charges 
Lln(I 1.01(1 thin. I. Lho are hei ess and shorn) d he dropped. 

6.0 	Analysis and assessment of Evidence 

The charge against the CO was that he submitted 'E/E 
Card No. 270/88 alongwith his application for the post of PA which 
was riot actually issued by tire E/E. Turn to him nnd lie was aware 
of it and the sai.d E/E Regn. Card belonged to Shri Gobinda Ch. 
Kundu arid his candidature was cancelled on 4-8-91 due to non 
renewal, and said E/E card b1ong to non - matrjcula, group. 

IS 
0 

In support of tire charges the Disciplinary Authority 
submitted the docunie,t5 exhibited as EXS-1 to XS-4 . There was 
one wi tnress as men I. ioned in Annexui'e IV of the chrgeshieet ( PW-1 
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I 	 '1 
The document; as exhibjtpd as EX.

that it bears (() stud lii 5 Si 	 . 	In (ni .0 the iio • 	wzu; nLec1 as 270/3 dat, 	1-8-91 and ae of E/E noted as Tura. The dojient exhjbjt0 as EXS-2 shows that date of registratj 	was noted Las 4 - 8-88, 
next date of renewal due as 4-8=91 and 

OCCUptjon as unskilled and it bears Che impression of phogograpI 
of the and NC() .Is 

 X02 .01. The documpnt• eXhibIted as EXS-3 shows that che ideni; ty cat'cj as exhjbjtd as EX8-2 was sent to 
the E/E, Tura on 24-4-97 for necessary record. The document as 
exhibited as EXS-4 was reg 
Card. 	 arding questioned validity of the E/E 

In the depOSitio!l dated 22-9-98 the PW-1 said that the 
name of the CO was never registered in the E/E, Tura, confirmed 
genuineness of the document (Exd-1), Confirmed that 24 applica-
tions were forwarded though list of 24 candidates was not forwar-
ded but copy of list was kept in the E/E, Tura, the Identity Card No.270/88 (Exs-2) 

belonged to Shri Govinda Ch. ICundu of Fulbari who was unskilled and under rnatri 	card lapsed in Aug'91 due to non-renewal and there was 	
the said card after Aug'91 ,the card was issued on 	8=8g ähd then there was no System 

ol' affixing ph1ot;ogrp) on the Identity Card, the name of Govjnda 
Cli. Kundu was erased and name of CO was writ Len on the identity card, 	

confjr'Iijpd geiiujrjen55 of EXS-4. The PW-1 	also submitted list of 24 
candidates alongwith his deposition. In the list 

of the CO was not mentioned 	 - 	 name  

In defence the CO denied all the charges. On his behalf 
the document as exhibited as EXD-I was submitted. In that document it was well t;i.oned 

that; 23 app] icat ions were forwar'ded by the E/ Exchange on 30- 5 - 9 
and thej'e was remark on that deocument that 

24 applications were received. In defence the CO stated that he 
submitted application to the E/E Tura and E/E, Tura sponsored his 
application vjde EXD-1 to the SSPO5, Shillong. After receipt of 
app1icatioi it was Processed by

, the SSPOS.NO objection was ra.ised 
by the PW-1 while forwarding his application if the identity card 
was not found in order, the PW]  reco

J.
1n,rien pj 	 would not had forwarded and 

the appj i,cat; ion of the CO. The PW- 1 	forwarded the appicatjo 	of  
Identity 	 the Co after satisfying the validity of the 

Card of the CO. While scrutinising the application of 
the CO, no objcctjot1 was raised by the SSPQ5. The alleged holder 
of the said .[dentlty Card was a10 not called/Included as witness 

• While condijc ting the inquiry and after examining the 
documeiits Colmnec(ed following silent pinits came to light which 
are required to be discussed here. 

Only permitted source of receipt of application is El 
Exchange. App] icatj ons are Colisiclered and ontertnined only if it is received thi tough E/E 

oflly. 
- E/E forwards the 

gibil1t of 	 app] icatioris after Sat the candjja(.es 	 ifyjng the eli- 
As per (.ICPosjLjoii of PW-j , 21 Nos. of applications Were forwax'clect but wily 'nefltjon of 23 rios . of application5 was made 

	in the .letl;er EXI)-] and why list; of cafldjcl;tt 	was not sent al.ongwj Lb 
app.J.  

.1 



l'hr' appi I :it. io 	of t.hc- ('.0 	 Lertrtj ned nnd 	conjdn- • rid 	.,i j Hr 	.,ri, 	itpjil I :,t, I wi lutist }iatl 	rece I ad 	through L te autllorjsed so'., rce .i. . e. E/E. If it was received 
	through the the concepr(1 E/  

Lh CO and no 	 Inns I had scru ti.nj sed the eli gihi 1 ity of 
adverse reillaric was made by the E/E while forwarding 

tJie app] i.ca lion, 	while scrutirnising the app1 icatjo,n 	through 3 sLnge in lire 0/0 
SSrQ5, Shilionig the vtlidjLy of the Identity 

C a r d was not nest lotted at any level even by the D.P.C. also. The 
niattp,'s meflt;jo,ipd at; (c ) above shows the systm of working at i: / 	, 	liii.• it 

- 	
In this case the vital witness was P14-1, on whose depo- 

sition the enquiry could be concluded. But system of working at E/E, 	Tura while foi.wat -
di.rig the appljcatiors also not found upto the level of saIjsfact - 0 	It; remained Un - answered beyond any 

doubt Whether actuj}1y the application of the CO was received through the E/E, Tura or 
not, whether the identity card actually 

belonged to Shirj Govjnda Ch. Kunthi as hi 
as witness, 	 s name was not included 

The abOVe pos it; I on and the po i. a ts made by the co point-ing some laps5 in recm-, I LineaL'. Process created a bit barrier in 
reaching a de fiiij I.e comrcl.nsioii. 

if 	tire 	c:h:n Iges 	against the CO 	is 	Syncrorrlsed, 	the inQUiry will be focusseni on the point on the. validity of the Identity Card as 
exiijbjte1 as EXS-2. This document shows that the card was isst,ued on 1-8-88 and its renewal was due on 4-8-91, it 

was not; renewed or, 1-8-9k or any subsequent date. So the card as 
exhibjt;pd as EXS-2 has no validity after 4-8-91. Since the CO 
submitted Lire said ideal ity card i 

In support of his eligibility, 
the condj.t;ion of valid registration in the EVE was not fulfilled. 
But thii.s i.n-e].gjI)ji i. ty was over-looked by the D. P.C. , while 
rnakjrg sel.ectjoti. The PW-i in her deposjtjn dated 2-9-98 
mentioned that the name of Nd. Nahirnood Alam was never registered in E/E, Tura and she also cor 
as exhjhitd 	 )firmed genujnene5 of the documents as EXS-4, EXD-1, She made the deposjtj0 

	on the 'e basis of the 1.coj'ds of the E/E, Tura,  any proper defence agai 	 The CO alo could not make 
nst this point. So it can be taken that the name of Lhe.was never regis.ter 	in -  the 'F/E, Tura. - The above POSi 

Lion and discussion leads to the cOnc]usio 	that the Card No. 
270/88 (ExS-2) has no validity at; the time of submission of EXS-i 
and CO's maine was never regi,ster 	in the 	Tura and as such tire EXS-2 was not i ssmjed in the name of CO. 

	 . 
7,0 	- 	Lj-jjsji.ngs 

On the basis of documen, 
n Lire cas e 	 tat.3. and oral evidence adduced i 	

be fore nrc arrc'l ir view  hold that 	 of the reasons' given above Ide 	 i Line E/E 	ntj I;y Card No.270/88 lapsed on 4 - 8-91 due to non renewal and the said IdeflLjt\- Card was not issued by the E/E, 
Tura to Nd. Nahrmood •Alam. Therefore, the charges levelled against the charged officer is proved. 

(r/:. <Th 	
it P. ChraJc.rabor.t. )'-. / 

Inquiry Officer 

. 


